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SHRI D. RAJA : Sir, I am not moving this.

MRE. DEPUTY CHAIRMAN: Okay. Mr. Raja is not moving. Now, Shri M.P
Achuthan, are you moving?

SHRI M.P. ACHUTHAN (Kerala): No, Sir. As explained by Mr. Raja, [ am not

moving.

MR. DEPUTY CHAIRMAN: Not moving. Okay. Now, Shri Derek O’ Brien; not
here. Dr T. Subbarami Reddy, are vou moving?

DR. T. SUBBARAMI REDDY : Sir, [ am not moving.

MR. DEPUTY CHAIRMAN: Okay; he isnotmoving. Now, Shri Sitaram Yechury;
not present. So, Statutory Resolution is not moved at all. Now, Shri Narendra Singh
Tomar to move the motion for consideration of the Bill.

GOVERNMENT BILL

The Mines and Minerals (Development and Regulation)
Amendment Bill, 2015
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THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, it is the right of the Minister to
explain about his Bill. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Listen. When the Minister moves the Motion for
the Bill, he can speak also. That 1s the rule.
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[Mr. Deputy Chairman]
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MR. DEPUTY CHAIRMAN: Hon. Members, now there is one amendment by
Shri Jesudasu Seelam, Shri Shantaram Naik and Shri P. Rajeeve for reference of the
Mines and Minerals (Development and Regulation) Amendment Bill, 2015, as passed
by Lok Sabha, to a Select Committee of the Rajya Sabha. Now, it can be moved.

SHRI P. RAJEEVE (Kerala): Sir, I move:

“That the Bill further to amend the Mines and Minerals (Development and
Regulation) Act, 1957, as passed by Lok Sabha, be referred to a Select Committee of
the Rajya Sabha consisting of the following Members:-

28.  Shri Mani Shankar Aiyar
29.  Shri Shantaram Naik

30. Shri Sharad Yadav

31.  Shri Jesudasu Seelam
32, Shn TK. Rangarajan

33, Shn Tiruchi Siva

34, Shri D. Raja

with instructions to report to the Rajva Sabha by the last day of the first week of the
next Session.”

Sir, here, T would also like to quote from page 546 of the ‘Rajya Sabha at
Work.” Tt says, “The general practice 1s that motions for reference of the Bills to
Joint Committees are adopted without discussion.” So, I request you, Mr. Deputy
Chairman, to first put the Motion to vote. Then, some examples are also quoted in this
page No. 546. Tt says, “Motions for reference to Joint Committees of Indian Veterinary
Council Bill, 1981 — and several other Bills --- were adopted without discussion.” So,
this 1s the general practice of this House as per the ‘Rajya Sabha at Work.” So, I request
Mr. Deputy Chairman to put my motion to vote.

The questions were proposed.

MR. DEPUTY CHAIRMAN: No, no; the question is, before the House there is
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a motion already moved by the Mimister. .. {(Inferruptions)... Let me speak. Now, the
situation is that T have with me the motion moved by the Minister. This is number one.
Then, the House has also the other Motion of amendment which is to send the Bill to
the Select Committee. So, two Motions are before the House, and, usually, what is
done is, both will be discussed and a decision will be taken. ...(Inferruptions)...

SOME HON. MEMBERS: No, no. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then, what do I do with the Motion moved by the
Minister? ... (Interruptions)...

SHRI P. RAJEEVE: Youcanput... .. (Interruptions)...

MR. DEPUTY CHAIRMAN: Show me the Rule? .. .(Inferruptions)... Listen,
please. .. .(Inferruptions)... You can help me. . .(/nterruptions)... No, please.
...(Interruptions).. You quote the rule and tell me. 1 am agreeable to what you say, but
it should be on the basis of rule. 1 have before me, number one, the motion moved by
the Minister, and, number two, the motion moved by hon. Members — Shri P. Rajeeve,
shri Jesudasu Seelam and Shri Shantaram Naik. I have before me two motions. How
can I say that I will not allow discussion on one and I will put the other to vote? ...

{Interruptions)... Show me the rule? .. (Inferruptions)...

SHRI ANAND SHARMA (Rajasthan): Hon. Deputy Chairman, Sir, let me put
this to you and before this House that when the Government’s motion has been moved
by the Minister and the motion to refer it to the Select Committee has been moved, it
would only be correct that the motion to refer it to the Select Committee is first put
to vote. It cannot be discussed. That is what the practice has been. .. (Inferruptions)...

MR. DEPUTY CHAIRMAN: That is when that motion comes jointly. Here that
is not the case. ...(Interruptions)...

SHRI ANAND SHARMA: That motion has to come. ...(Interrupiions)... Thatis
not a Government’s motion. That is a motion from this side....(Interruptions). .

SHRI ASHWANI KUMAR (Punjab): Sir, halfway through the motions...
{Interruptions). .

MR. DEPUTY CHAIRMAN:No,no....(/nterruptions).. Listen. .. (Intervuptions)...
Let me complete. That situation 1s when the motion comes jointly. Then it comes like
that. Now, one section of the House is not agreeing. So, both motions are there.
...(Interruptions)...

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, put it to vote.



356 Government [RATYA SABHA] Bill

[Shri Jesudasu Seelam]

...(Interruptions)...
MR. DEPUTY CHAIRMAN: You could help me in taking a decision.
SHRI JESUDASU SEELAM: Sir, [ am helping you!

This very amendment is about whether to take it up or not. That is the essence
of the amendment. We are saying, we will not pass that Bill, but please refer it to the
Select Committee. So, you may take the sense of the House and then you may go
ahead. ...(Interruptions)... If the motion is defeated, then you may go ahead. That is
the only way. ...(Interruptions)...

SHRI P. RAJEEVE: Mr. Deputy Chairman, Sir, [ have a point to make.

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, before you speak, I want you to
understand a point. ...(Interruptions)... Sit down. ... (Interruptions)... 1 want you to
understand a point that on many occasions, motion for a Select Committee comes
with the agreement of both sides. That 1s point number one. On other occasions,
Govemment itself moves a motion for a Select Committee. Now, what has happened
is a different situation. Here...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, please take a vote.

MR DEPUTY CHAIRMAN: That is whatI am saying. ...(Inferruptions)... Listen
to me. Now the situation 1s different. Government has moved a motion for the Bill
and Govemnment wants discussion on that. That i1s what they have said. You have
moved the amendment and you also want a discussion.

SHRI JESUDASU SEELAM: No, Sir. ...(Interruptions)... We don’t want a
discussion. ...(Interruptions)... No, Sit. .. (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. You dont want a discussion.
..(Interruptions)... Don’t catch on that word. I there s a slip of the tongue
...(Interruptions)... Why do vyou catch on a slip of the tongue? Now, listen.
...(Interruptions)... Sit down. [ am here. 1am standing. ...({nterruptions)... Therefore,
I cannot neglect cne motion and put the other to vote. So, let us put both to vote.
I have no problem. .. .(Interruptions)... 1 have no problem if the House agrees.
...(Interruptions)... In any case, the question is very simple -- Do we need a discussion
or not? That is the question to be decided. ...(Inferruptions)... That is the question to
be decided. ...(Interruptions)... That is to be decided. ...(Inferruptions)...

SHRI P RAJEEVE: Sir, kindly listen to me. ...(Interruptions)... We moved
the motion for an amendment to constitute a Select Committee. First, put it to vote.
If it is defeated, there is enough time for discussion. ...(Interruptions)... There is a
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second reading of the Bill; there is a third reading of the Bill. This 1s not the time for
discussion. We request you to put my motion to vote.

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, | agree. The simple gquestion
1s...(Interruptions)... The simple question 1s: Do we need a discussion or not?

...(Interruptions)...
SOME HON. MEMBERS: No, Sir. ...(Interruptions)...

SHRI P RAJEEVE: Sir, there 1s no need for a discussion on this amendment.
There is time for discussion. There 1s the second reading and third reading of the Bill.
...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FOREST AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): Mr. Deputy
Chairman, 3ir, there is an issue of propriety here too. ...(Inferruptions)... One minute;
we have heard everybody. So, you should also hear us out. The issue 1s this. There
are two motions before you. And, as you have nightly said, if, for presumption sake,
we take this motion up and put it to vote, what happens 1s, it would either get passed
ornot passed. If1it gets passed, then what 1s the meaning of having a discussion in this
House? Thenthere is no point in having a discussion. ...(Inferruptions)... One minute.
Now listen. ...(Interruptions)...

SHRI ANAND SHARMA: There won’t be any discussion. ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: So, the House has the right and privilege; you
as well as our Members, both, are part of this House and everybody has the right to
speak his mind on the subject. ...(Interruptions)... So, that discussion precedes. That
is the propriety. Then, as you have ruled, Mr. Deputy Chairman, Sir, first, there will
be a discussion on the official motion and then you will vote for both the motions.
...(Interruptions)...

SHRIANAND SHARMA: Sir, we are very clear that if the amendment, asmoved,
1s not disposed of, we cannot proceed because the amendment 1s to refer this Bill to
a Select Committee. Let the Select Committee scrutinise the Bill. How can we start
a discussion without disposing of the amendment to refer it to a Select Committee?
This Government has dispensed with the Standing Committees. Now, they want to
completely bypass parliamentary scrutiny. We are unable to accept this. Yes, I say that
you have a right; all of us have a right. ... (Inferruptions)...

SHRI PRAKASH JAVADEKAR: You are denying the Parliament its right to
scrutiny. ...(Interruptions)...
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SHRI ANAND SHARMA: Let that right be decided. .. (Inferruptions)...

MR. DEPUTY CHAIRMAN: What is the rationale of saying that there should be
no discussion? Tell me.

SHRI P. RAJEEVE: Sir, 1 have one additional point. We are not against the

discussion.

MR. DEPUTY CHAIRMAN: Show me the rule which says that it should be
taken up without discussion. Show me the rule. ...(Inferruptions)... Yes, Mr. Ashwani
Kumar.

SHRI ASHWANI KUMAR: Mr. Deputy Chairman, Sir, I have a point of order.
Sir, no law, no rule, exists in a vacuum, and the Leader of the House knows that reason
1s the life of law. What is our amendment? Cur amendment 1s that this House should

not discuss the matter and.. (Interruptions)... One minute. Allow me...(Interruptions). .

SHRI PRAKASH JAVADEKAR: How can you take away my right?
...(Interruptions)...

MR DEPUTY CHAIRMAN: Lethim say...(Inferruptions)...

SHRI ASHWANI KUMAR: Mr. Deputy Chairman, Sir, [ am on a point of order.
If T have a right to move my amendments, we have moved the amendments. The
amendments are to the effect that the matter should be referred to the Select Committee.
If that is the view of the majority of the House, there can be no discussion. That is the
whole point. ...(Interruptions)... You cannot put the cart before the horse. That is the
logic of the Amendment. ... (Interruptions)...

SHRI PRAKASH JAVADEKAR: Why are you afraid of discussion?
...(Interruptions)...

MR DEPUTY CHAIRMAN: See, whatyouforgetisthatthisis only anamendment.
[ have to go by the rules of the amendment. Thatis the point. ... (Inferruptions)... Your
motion is an amendment and I have the main motion with me. So, you are saying to
give importance only to the amendment and not to the main motion. How can I do
this? . .(Interruptions)...

SHRI D. RAJA (Tamil Nadu): The amendment should be taken up first.
...(Interruptions)...

MR DEPUTY CHAIRMAN: How does the House know...(Interruptions)...
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SHRI ASHWANI KUMAR: Sir, the nature of the amendment.. (Interruptions)...

MR. DEPUTY CHAIRMAN: That I understand.  That is the point.
...(Interruptions)... That I appreciate. Yes, Nareshji... (Inferruptions)...
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MR. DEPUTY CHAIRMAN: No, that is not the issue. The issue is that both
have to be discussed and voted finally. That’s all.
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SHRIP. RAJEEVE: Sir, I have a point of order under Rule 114. .. (Interruptions). .

MR. DEPUTY CHAIRMAN: Yes, Mr. Rajeeve...(Interruptions)... 2414 @1 43y
< (HAEM). .. [ will deal.. (Interruptions)... Mr. Rajeeve, you show me a rule which
says that a Select Committee amendment should be voted then and there. Where 1s
that rule?

SHRI P. RAJEEVE: The rule is there...(Interruptions). .

st 7501 fIera (Seede): Wi S & R A L@@, .

MR. DEPUTY CHAIRMAN: You allow him...(Jnterruptions)... I have called
Mr. Rajeeve. ..(Interruptions)..1 have called Mr. Rajeeve to speak; nobody else.
...(Interruptions)...

1 BT oo < a1 a1 bt favier e X2 2, sl dgdd amvad g1 ¥l v.. . (aEM). ..
T T faRT PR ©. . (). ..

MR. DEPUTY CHAIRMAN: Mr. Tarun Viay, please don't do that
...(Interruptions)...

SHRI P. RAJEEVE: Sir, [ have two points. ... (Interruptions). ..
MR. DEPUTY CHAIRMAN: Under which Rule? ...(Inferruptions)...
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MR. DEPUTY CHAIRMAN: What is this? Please ask him to behave.
...(Interruptions)... Ghulam Nabi ji, please ask him to behave. ...(Inferruptions)... Yes,
Mr. Rajeeve, tell me. .. (Inferruptions)...

SHRI P. RAJEEVE: Sir, | have two points. ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: No, no. I want Rule. ... {Interruptions)...
SHRI P RAJEEVE: Sir, it is 114.

MR. DEPUTY CHAIRMAN: I don’t want ‘Parliament at Work’; T am guided by
the Rules. I have told you. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, it 1s 114. . (Interruptions)...

SHRI ANAND SHARMA: Sir, there 1s one final Rule, and, that is, the House will
decide it. ...(Interruptions)...

SHRIP. RAJEEVE: Sir, itwas told that this isasan amendment. ... (Interruptions). .
MR. DEPUTY CHAIRMAN: Mr. Rajeeve 1s speaking. ...(Inferruptions)...

SHRI ANAND SHARMA: The House 1s supreme. Let this be settled once for all.
...(Interruptions)... The House is supreme.

MR. DEPUTY CHAIRMAN: Yes, [ know. Let him speak. Please allow him to
speak. ... (Interruptions)... Yes, Mr. Rajeeve.

SHRI P RAJEEVE: First point is that you told the House that this 1s an amendment.
Rule 114 says, “If a motion that the amendment be taken into consideration is carried,
the Chairman shall put the amendment to the Council in such manner as he thinks most

convenient for its consideration”. ...(Inferruptions)...

MR DEPUTY CHAIRMAN: It says, “in such a manner as he thinks..”

...(Interruptions)... It says, “in such a manner as he thinks...”

SHRI P. RAJEEVE: Yes. If the Chairman thinks that. (Inferruptions)... Let
me complete. The general practice 1s, as | quoted earlier, that the Select Committee

motion is passed without a discussion. Why? It is because if it is passed....
MR DEPUTY CHAIRMAN: It was unanimous. It was from both the sides.

SHRI P RAJEEVE: Not only that, Sir. If it 1s passed, the Select Committee will
hear the stakeholders and that Committee will discuss all these things, then, there is no
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need of a discussion at this time.

3ft repTer ATAEH : s fee dwl?.. (FEEH). .
SHRI P. RAJEEVE: If it is defeated... ... (Interruptions)...

SHRI PRAKASH JAVADEKAR: Select Committee 1s not an alternative to the
House. ...(Interruptions). .

SHRI ANAND SHARMA: The House can’t discuss this. ..(Interruptions)... The

Select Committee has to...(Interruptions)...
SHRI P. RAJEEVE: That 1s the time for discussion here. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: That 1s an advantage; [ agree. ...(Inferrupitions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, [ have been trying to speak since
long. .. (Interruptions)...

MRE. DEPUTY CHAIRMAN: Please ask them to sit. . .(Interruptions)... Mr.
Rajeeve, the Rule you read 1s under ‘Bills other than Money Bills returned by House
with amendments’. That is what you said. So, what you said is not relevant here.

...(Interruptions)... Now, the Leader of the House.

SHRI P. RAJEEVE: The Chairman told that this is taken up as an amendment.
...(Interruptions).. Only because of that, I quoted it. Otherwise, I would not have
quoted it.

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS;
THE MINISTER OF INFORMATION AND BROADCASTING; AND THE
LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, we are in complete
disagreement with the point of view that Mr. Ashwani Kumar, Mr. P. Rajeeve and Mr.
Anand Sharma made, and, that point of view is framed in this manner that *if a motion
comes that a Bill be referred to a Select Committee because, purportedly, I believe, the

numbers are on my side’. ...(Inferruptions)...
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MR. DEPUTY CHAIRMAN: Please listen. Let us try to understand this. So,
listen. ...(Inferruptions)... Have an open mind. . .{(Imnferruptions)... Listen. Have an

open mind.
SHRI JESUDASU SEELAM: Sir, I have a point of order. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: No, no. I am not allowing. ...(Interruptions)...
Don’t do this. ...(Interruptions)...

3.00 p.v.
SHRI JESUDASU SEELAM: Sir, the Finance Minister is... ...({nferruptions)...

MR. DEPUTY CHAIRMAN: I have allowed him. You sit down
...(Interruptions)... He is the Leader of the House; he can speak. The Leader of
the House and the Leader of the Opposition can speak. With my permission, he 1s

standing. You sit down. ... (Inferruptions)... Please.

SHRI ARUN JAITLEY: That my motion, therefore, should be taken up without a
discussion and a voting takes place.

Sir, a discussion in Parliament is not an empty formality. A discussion is the art
of persuading other Members to agree with your point of view. When you discuss a
Motion that 1t be referred to a Select Committee, Members are entitled to make up
their minds, the Parties are entitled to make up their minds, whether there 1s an element
of urgency; whether larger public interest will be served in referring it to a Select

Committee; or, whether the public interest demands that it should be passed right now.

For even that elementary exercise of making up your mind, some semblance
of discussion has to take place. Now, kindly take the converse of what Mr. Anand
Sharma and Mr. Ashwani Kumar says. If a particular group has a majority in a House,
can he ever say that my Motion be taken up; tomorrow, it will extend, my Bill be taken

up and passed without a discussion? .. .(Interruptions). .
SHRI ANAND SHARMA: That is what vou are doing. ...(Interruptions)...

SHRI ARUN JAITLEY: Sorry, it can never happen. ...(Inferruptions)... It can
never happen. .. (Interruptions)... Then the logical extension of this absurdity 1s that

whoever ..(Interruptions)...
SHRI ANAND SHARMA: Not absurdity. ...(Inferruptions)...

SHRI ARUN JAITLEY: I call it an absurdity. ...(Inferruptions)...
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SHRI P. RAJEEVE: Absurdity is unparliamentary. ... (Inferruptions). ..
SHRI JESUDASU SEELAM: That is unparliamentary. ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Everything has happened
in Lok Sabha. ...(Interruptions). ..

SHRI ARUN JAITLEY: Sir, even when in the House of People, a particular
party has a majority, ...(Inferruptions)... a discussion always takes place even when
it is known in advance that the majority is on one side. No Resolution, no Motion,
no Bill is passed without a discussion. Now today, as per the procedure, three things
were possible. One, you had a Statutory Motion disapproving the Ordinance. Two,
you had the Bill itself or Motion by the Minister that my Bill be accepted. Three, a
Motion that no, it need not be accepted; it should be referred to a Select Committee.
Mr. Raja and others withdrew the first Motion. So, two are left. What if in relation to
a subject matter there are two Motions simultaneously before the House? It is not the
first time it has happened. Now, kindly see page 618 of Rajya Sabha at Work. Come
to the fourth paragraph. Here, the two Motions were the Statutory Resolution as also
the Bill. Now, the question was: Will both be taken up together or one be taken up
after the other? Now, if the Statutory Motion is allowed, the Bill fails. This was the

argument. ...(Interruptions)...
SHRIJESUDASU SEEL AM: Ttisnotthe Statutory Motion, Sir. ...(Interruptions). .

SHRI ARUN JAITLEY: Sir, fourth paragraph: Names of all Members from
whom notices are received are included in the List of Business. The Resolution is
moved first and then the Minister concerned moves for consideration of the related
Bill and thereafter a combined discussion takes places on both.

SHRIP. RAJEEVE: That isalways here. ...(Inferruptions)... That is always here.
...(Interruptions)...

SHRI JESUDASU SEELAM: That is not for amendment. ...(Interruptions)...

SHRI P RAJEEVE: That is entirely different. ...(Interruptions)... Sir, the Leader

of the House 1s a very experienced Parhamentarian. ...(Inferruptions)...
SHRI ASHWANI KUMAR: Sir, I have one point. ...(Interruptions)...

MRE. DEPUTY CHAIRMAN: Let him complete. ..(Interruptions)... Let him
complete. ..(Interruptions)...

SHRI ARUN JAITLEY: Sir, it is unheard of in Parliamentary practice that I
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want to oppose the Motion for referring to a Select Committee. Can anybody say
that a discussion on this Motion should not be allowed? Is discussion alien to a
Parliamentary practice? In order to make up its mind, whether the matter should go
to a Select Committee or not, at least, some elementary discussion has to take place.
Where do we get this practice from and whatever ruling is given on this will be a ruling
for all imes to come that if somebody says, [ by majority say, a discussion should not
be held, then a discussion will not be held and it will be passed. It will be completely

destructive of Parliamentary practice.

SHRI JESUDASU SEELAM: Sir, amendment is entirely different from Statutory
Motion. ...(Interruptions)...

SHRI ASHWANI KUMAR: Sir, I have one point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, [ have to give the ruling. ...(Interruptions)...

No more discussion. ...(Inferruptions)... | have to decide. ... (Interruptions). .

SHRI JESUDASU SEELAM: Sir, amendment is entirely different from Statutory
Motion. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 understood. ...(Inferruptions)... 1 understood.
...(Interruptions)...

SHRI ASHWANI KUMAR: Sir, | have only one point. Before you give your
decision, please consider the following. When two mutually-contradictory Motions
are before you and you have to take a call, please do not interpret a rule in a manner
that the Motion which in the scheme of things must be taken up first gets relegated to
a secondary position.

MR. DEPUTY CHAIRMAN: No, no; it is not like that.

SHRI ASHWANI KUMAR: Otherwise, our amendments become mfructuous.
Therefore, you defeat the voice of the majority. The sense of the House is reflected by
the majority. And please do take this into consideration. ..(Interruptions)... We do
not want it .. (Interruptions).. to be bulldozed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, okay. I got your point. ...(Interruptions)...

I have to give the ruling. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: That is Select Committee.
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MR DEPUTY CHAIRMAN: Okay. That is Standing Committee.
..(Interruptions)... Okay. Itisover. .. (Interruptions)... Thatis the Standing Committee.

SHRI ANAND SHARMA: T am on a different point. Sir, let me read from rule
125, Tt says, “Any member may (if the Bill has not already been referred to a Joint
Committee of the Houses, but not otherwise) move as an amendment that the Bill
be referred to a Select Committee and, if such motion is carried, the Bill shall be
referred to a Select Committee, and the rules regarding Select Committees on Bills
originating in the Council shall then apply”. This rule is final. It has to be disposed
of .. .(Interruptions)...

oft TEAR ST b1 : 29 Felde AT BT 1 1) eFiede dde 2y &, 99 I8
Tt HRT, ST AL G2 TR R, S U TP AR 989 HRY 3K IqH 915 9T HRY|
g} fepedt oft o oft foer aei 272

MR. DEPUTY CHAIRMAN: Okay. Now, this discussion was very lively. 1

too benefited from it. I am also trying to understand it. T am also one among you.

...(Interruptions)... No, no. Listen.

The first point is — it has been referred by Shri P. Rajeeve or some other Member
— regarding Select Committee motion, immediately put it to vote without discussion.
Those are, as far as | know, and [ don’t think there is any other precedent, resolutions
with the concurrence of the House, with the sense of the House. ...(Inferruptions)... Let
me speak. They are either moved by the Government side or this side, but it 1s with the
consent of both. .. .(Interruptions)... Let me speak. If it 1s not, show me a precedent; 1
will come to you. Those are motions for Select Committee amendment. Now, when
a Member, a Private Member — I mean to say a Member not from the Government
side -- moves a resolution for amendment, to my knowledge, there is no precedent that
such a motion, when objected to by the other side, is put to vote without discussion.
...(Interruptions)... Let me say there isa... ...(Interruptions)...

SHRI P. RAJEEVE: As per the rules. ..

MR. DEPUTY CHAIRMAN: Now, listen. [ am saying ‘to my knowledge’
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there is no such precedent. That 1s what | am saying. ...(Interruptions)... If there 1s a
precedent, I am amenable to correction. Point it out. Can any one of you point it out?
...(Interruptions)...

SHRI P. RAJEEVE: Sir, as per the rule... ... {Interruptions). .
MR. DEPUTY CHAIRMAN: I am going by the rule. ... (Inferruptions)...

SHRI ANAND SHARMA: Sir, if today there is no precedent, this house will
make one. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me complete. ..(Interruptions)... Let me
complete. I am going by the rule. It is because Shri P. Rajeeve quoted from the
Rajya Sabha at Work, 1 said there is no such precedent. Now, with regard to this,
what 1s my position? 1 have before me two motions. One 1s Government motion.
...(Interruptions)... Let me complete. .. (Interruptions)... The second one 15 Select
Committee motion. The procedure usually adopted 1s that both will be discussed and,
then, the Select Committee amendment will be put to vote, either to be accepted or
rejected. Then, the motion will stand adopted or negatived. That is the procedure.
...(Interruptions)... Therefore, what you are asking is... ... {Interruptions)... When you
ask that it should be put to vote... .. .(Inferruptions)... Listen, listen. What you are
asking 1s that there should be no discussion. Let me ask you. Can the Chair agree to
that?

SHRI P RAJEEVE: Can you give one example or precedent from Shakdhar
and Kaul or from Rajva Sabha at Work of any Select Committee motion being passed
with discussion? There is no distinction between the two, with consensus or without
consensus. Rules are applicable to all. It is irrelevant whether there is consensus or

no COnsensus.

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, you go through the proceedings,
Selection Committee Motion will be there. It will be discussed in the House and
then a decision will be taken. How can you say, ‘without discussion take a decision?’
...(Interruptions)... These are not contradictory Motions. ...(Interruptions)... What is
the logic behind saying ‘no discussion?’

SHRI ANAND SHARMA: Sir, Rule 124 says “discussion’ and Rule 125 makes
it very clear that 1f the Motion 1s carried to refer it to the Select Committee, then Rule
125 will prevail. First Rule 125, not Rule 124 for discussion.

MR. DEPUTY CHAIRMAN: So, what is there in Rule 1257 .. .(Interruptions)...
Rule 125 does not say that there should not be a discussion. ...(Inferruptions)... Rule
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125 does not say that there should not be a discussion. ... (Interruptions). .

SHRI ANAND SHARMA: Sir, where does it say that the Select Committee
Reference must have a discussion? Kindly show me the Rule, Sir. ... (Interruptions). ..
Which Rule says that? .. .(Interruptions)...

SHRI P. RAJEEVE: Which Rule says that? . {Interruptions)...

SHRI ANAND SHARMA: Sir, there is no Rule in the Rule Book which forces
this House...(Interruptions)... Rule 125 has to be respected. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You see Rule 124. .. .(Inferruptions)... It says
during discussion...(Interruptions)...

SHRI ANAND SHARMA: No, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You see that. ...({nferruptions)... You have to read
Rule 124 and Rule 125 together. ...(Interruptions)...

SHRI ANAND SHARMA: No, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Without reading Rule 124 vou cannot read Rule
125. ...(Interruptions)...
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SHRIANAND SHARMA: No, Sir. It cannot be. ... {(/nterruptions)... Ifthe House
decides to refer it to a Select Committee...(Inferruptions)... That is why Rule 125
comes. ...(Interruptions)... Otherwise, Rule 125 should have been Rule 124.

Aft IR TI ATISHY: MY T4l A R AR 272 ... (HTEF)...

MR DEPUTY CHAIRMAN: Yes. But you want it without discussion. Why do
you want it without discussion? ...(Interruptions)...
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THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, the issue is very simple.
As the hon. Leader of the House has said, they have got the right to move anamendment

to refer it to the Select Committee. There is a provision for discussion. From Rule
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121 to Rule 128, the entire provision is there as to when a Bill passed by the other hon.
House comes here;, Rule 124 precedes Rule 125. .. (Inferruptions)...

SHRI MADHUSUDAN MISTRY (Gujarat): No. ..(Interruptions)... Rule 1251s
a separate Rule. ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: Just aminute, please. ...(Inferruptions)... Sir,
I have been in this House now for 15 vears. ...(Intervuptions)... And 1 have not seen a

single Select Committee request being passed without a discussion. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, I am now on a point of order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I am allowing you. ...{(Imnterruptions)...

SHRI RAVI SHANKAR PRASAD: They want to bypass Rule 124.
...(Interruptions)...

SHRI ANAND SHARMA.: Please hear me out, Sir. ...(Interruptions). ..

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, you have to read Rule 124
also. ...(Interruptions)... How can you ...(Interruptions)... | am adjourning the House
for ten minutes. ...(Interruptions)... 1 am adjourming the House for ten minutes.
...(Interruptions)...

The House then adjourned at thirteen minutes past three of the clock.

The House reassembled at twenly-three minutes past three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Shri Anand Sharma quoted Rule 125. Isaid, “Rule
124 has to be read and then only Rule 125 can be read.” The position is again clear.
[ will read Rules 124 and 125 together. This is regarding the Bill originating in the
House and transmitted to the Council. Rule 124 is about discussion. [ will also read
Rule 123. Tt says, “On the day on which the motion for consideration is set down in
the list of business which shall, unless the Chairman otherwise directs, be not less than
two days from the receipt of the notice, the member giving notice may move that the
Bill be taken into consideration.” 1t is ‘the Bill be taken into consideration’. Then
Rule 124 says, “On the day on which such motion is made -- that is today -- or on
any subsequent day to which the discussion is postponed, the principles of the Bill
and its general provisions may be discussed.... ({nferruptions). Listen to me. Let me
complete. That is why I asked Shri Anand Sharma to read Rule 124. It savs, “...may
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be discussed, but the details of the Bill must not be discussed further than is necessary
to explain the principles.” This means that the Bill has to be discussed, in principle, in
general. So, we will not go into clause-by-clause consideration. ...(Interruptions). ..
I am only reading out what is there in the rules. Then, it says, “Any Member may
move an Amendment that the Bill be referred to a Select Committee, and if such
Motion 1s carried, the Bill shall be referred to the Select Committee.” So, the
procedure 1s, as | said, we will have the discussion and then the Select Committee
Motion will be put first and the Bill Motion will be taken up, if necessary, after that.
...(Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I am on a point of order.
MR. DEPUTY CHAIRMAN: What is your point of order?

SHRI DIGVIJAYA SINGH: Sir, you are absolutely right. We have to read Rules
124 and 125 together. So, we shall only discuss the principles. Now the principle has
been explained by the hon. Minister.

MR DEPUTY CHAIRMAN: That is the Mover moving it. But this is a general
discussion.

SHRI DIGVIJAYA SINGH: Sir, let me complete. In the meantime, the hon.
Member has moved an Amendment that i1t should be referred to the Select Committee.
The Amendment, that it should be referred to the Select Committee, can be discussed
and then put to vote. That is the rule as per the Rules of Procedure.

MR. DEPUTY CHAIRMAN: Digvijayaji, please, ...(Inferruptions)... 1 heard
all of you. Now please sit down. Digvijayaji, Rule 123 says that the Motion for
the consideration of the Bill be moved. Rule 124 says that there may be a general
discussion. ...(Interruptions)... That is what you say. General discussion doesn’t mean
the Minister 1s speaking. General discussion means general discussion by others also.
...(Interruptions)... You cannot say that. I don’t agree. I have to give the ruling now.
Then, the Motion for the Select Committee, that is, the Amendment, will be put to
vote first. ...(Inferruptions)... That is the procedure. After that, if necessary, the other
Motion will be put to vote. ...(Interruptions)... 1 say, ‘if necessary’. How do I know
what will happen?

SHRI P. RAJEEVE: Under what rule?

MR. DEPUTY CHAIRMAN: What is it, Mr. Rajeeve? What has happened to
you? .. .(Interruptions)... 1am not listening. You sit down. I am on my legs. Mr.
Rajeeve, vou should know that your Motion is on an Amendment. If that is rejected,
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then, I have to put the Motion to vote. Why do you say that it cannot be done?
...(Interruptions)... Listen to me. You may be presuming that your Motion will be
carried. The problem is, you presume something. But the Chair does not presume
anything. For the Chair, if the Motion for the Select Committee is rejected, then, I
have to put the Motion to vote. This is what I am saying that I will first put the Motion

tovote. If it 1s carried, ...(Interruptions)...

SHRI ANAND SHARMA: Let the House decide by vote as to whether
the Amendment should be voted now or not. Let there be a vote on that vote issue

now.
MR DEPUTY CHAIRMAN: There is no procedure for that. What is this?

SHRI M. VENKATAH NAIDU: Mr. Deputy Chairman, Sir, [ am really surprised
over what Shri Anand Sharma said on whether to put to vote or not. We should not
stick to that extent. My humble plea is, Sir, normally when a point of order or an
issue is raised by a Member or a Leader or a Deputy Leader, then, the other side may
have the other view. Then they also put forth their issue and then the Chair decides.
Here we have seen a number of people from the same side raising the issue. Thave no
problem on that account also. Once that is done, it is for the Chair to give a ruling and

move forward. Otherwise, we will be discussing, discussing, discussing.
MR. DEPUTY CHAIRMAN: I will give the ruling.
SHRI M. VENKATAH NAIDU: Please give the ruling. ... (Interruptions)...
MR DEPUTY CHAIRMAN: Okay, what is your point?
SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, let me finish.

MR DEPUTY CHAIRMAN: If you have anything new to say, then speak. Don’t

repeat.

SHRI PRAMOD TIWARI : Sir, it is new. Please read as [ am reading.
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1 Ol AIfET, o9 I8 919 31 1%, This cannot go beyond this. In principle this has
been accepted.

MR. DEPUTY CHAIRMAN: Allright. Now you sit down.

SHRI PRAMOD TIWARL: Sir, first you explain this to yourself. “S%¥ 313 @raf
1 s ot fos S Rl @l e & forg amasra gir.. .(ae™). ..

SHRI PRAKASH JTAVADEKAR: Sir, you give your ruling.

MR. DEPUTY CHAIRMAN: T am adjourning the House for 15 minutes or so,
50 that all of you can think and come back with a cool mind and then I will give the
ruling. T will give the ruling without discussion after 15 minutes.

The House then adjourned at thirty-three minutes
past three of the clock.

The House reassembled at forty-eight minutes past three of the clock;
MR. DEPUTY CHAIRMAN in the Chair

MR. DEPUTY CHAIRMAN: So, I hope everybody 1s in cool mind. Rule 124 and

125 were quoted here. So, I need not read them here. .. (Interruptions)...
3f} T ST < IR, B AR IS A P ASS A Bl (). ..
MR. DEPUTY CHAIRMAN: I am going to give the ruling.. (Interruptions)...
T A e - 67, ). (e F). .
sft Al ofret @R (weie): 6l .. (eraE). .

sftsawurafa : fEet el fore? T cannot speak Hindi fluently. I T start speaking
Hindi, many of youwill stand up and goaway. So, [ shouldnotdo that...(Interruptions). .
Now, listen...(Interruptions).. Rule 124 and 125 have been quoted here. So, I need not
repeat them. Rule 124 says that there can be a general discussion. Rule 125 says
that any Member can move a motion for sending a Bill to Select Committee and that
should be put to vote. What we usually do 1s, we discuss and then first put the Select
Committee motion to vote and then, 1{ necessary, naturally, put the main motion. Here,
[ am combining both the rules and I am taking a position and my ruling is this. Because
Rule 124 says that there can be a general discussion, I am allowing half-an-hour for

the general discussion. Then, after half-an-hour, I will put the motion moved by
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Shri Rajeeve and Shri Seelam to vote. ..(Inferruptions)..

SHRI MUKHTAR ABBAS NAQVI: The time allotted is four hours.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the Business Advisory Committee has
allotted time. ..(/nterruptions)..

MR DEPUTY CHAIRMAN: The Rule is clear and it says, “But the details of the
Bill must not be discussed other than is necessary to explain the principle.” So, 1 fixed
half-an-hour. Tf you want more time, I have no problem. . (Interruptions).. There can

be a little more time, half-an-hour or one hour, as you please.

SHRI ARUN JAITLEY: Sir, as far as timing is concerned, let me just clarify. I
think, Mr. Deputy Chairman is right when the hon. Chair says read Rules 124 and 125
together. But in order to decide the time, please also read Rule 126. .. (Inferruptions)..

SHRIP. RAJEEVE: Sir, can there be any discussion on the ruling? .. (Interruptions)..
SHRI MUKHTAR ABBAS NAQVT: Sir, ruling is not yet given. .. (Interruptions)..
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MR. DEPUTY CHAIRMAN: We can increase the time. ...(Inferrupfions)... Let
me listen to the Leader of the House. ... (Interruptions)... Only if the Select Committee
motion is rejected, then...(Inferruptions). ..

SHRI ARUN JAITLEY: Sir, all that T am saying is, there are three stages. Stage [,
when the principles and the general provisions are discussed; stage I, when the Select
Committee motion takes place; stage 111, when clause-by-clause consideration takes
place. Except clause-by-clause consideration, the first two discussions have to take
place under Rules 124 and 125. You have fixed four hours for the entire thing. Except
the time required for the clause-by-clause consideration, the rest of the discussion, all
has to take place under Rules 124 and 125. Therefore, adequate time for that has to be
provided. ..(Interruptions)...

SHRI P RAJEEVE: Sir, the allocated time 1s only two hours, but the Leader of the

House says four hours and half-an-hour for this. ... (Interruptions). ..

SHRI DIGVIJAYA SINGH: Sir, my point of order is simple. Once the Chair has
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given his ruling and decided on half-an-hour discussion on the principles of the Bill,

we have accepted the ruling. ...(Interruptions)...

MR DEPUTY CHAIRMAN: Please sitdown. Itisonly like this. ... (Interruptions)...
What the Leader of the House is saying is that after the discussion is over, if the
Select Committee motion is not carried, then we will go to the clause-by-clause
consideration. His point 1s that half-an-hour 1s not enough. That is what he 1s saying
because more time is already allotted. But, what 1 have said is that there should be a
general discussion in principle, according to the rules for which I said half-an-hour 1s
enough. That is my point. ...(Interruptions)... Please sit down. If the House wants, you

can increase half-an-hour. I have no problem.
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MRE. DEPUTY CHAIRMAN: The rationale of my ruling is... ...(Interruptions)...
SHRI BASAWARAJ PATIL: Sir, I have a point to make.

MR. DEPUTY CHAIRMAN: No, no; please. Your leader has spoken. Then,
what is the point? ... (Inferruptions)... Your leader has spoken. You see, I will explain
the rationale. I was agreeing that there should be a general discussion under Rule
124, and also the suggestion made from the Treasury Benches that there should be a
general discussion. In principle, [ agreed that. Now, then, as has been said, if the Select
Committee motion— it depends, I don’t know — is carried, then, all other discussion
1s meaningless. That 1s why [ restricted it to... ...(Interrupiions)... Now, listen. Please.
...(Interruptions)... No; listen. That is why [ restricted it to half-an-hour. 1 was not
taking away the right of the House in that. That is why [ restricted it to half-an-hour.

[ am again saying, if that is not enough, 1 am ready to give it more than half-an-hour.
SHRI P. RATEEVE: Ne, Sir.

MR. DEPUTY CHAIRMAN: Butthatis for the House todecide. ... (Interruptions). ..
That 1s for the House to decide. I would like the Government’s view on that.

SHRI M. VENKAIAH NAIDU: Sir, we are very clear on this. We want a
discussion;, number one. It is also clear as per the rules, which you vourself have

quoted, the principles of the Bill and its general provisions may be discussed.
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MR. DEPUTY CHAIRMAN: As necessary to explain the provisions.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: [ am talking to the Chair. .....(IEIM). .. 9T
T Ulect T 2l ... (HDETH).....

MRE. DEPUTY CHAIRMAN: Don’t do that. We are all human beings.

SHRI M. VENKATATI NATDU: Sir, the sum and substance of Rules 124, 125 and
126 also. ..

MR. DEPUTY CHAIRMAN: Together I have taken. I know that. That 1s why 1

said it.

SHRI M. VENKATAH NAIDU: Other than clause-by-clause, four hours’ time is
given.

MR. DEPUTY CHAIRMAN: I agree.

SHRI M. VENKATAH NAIDU: And, then, accordingly, do justice, and let there
be a debate and discussion. It is a discussion, not the speech by the Minister.

MR. DEPUTY CHAIRMAN: I agreed. I said what the hon. Leader of the House
has said is a valid point. After this discussion, it is clause-by-clause. I accept that. But
since for the last two hours, we are on this kind of a row, I thought, 1 will come to a

decision in between so that both sides will agree.

SHRI VP SINGH BADNORE (Rajasthan): Sir, 1 have one question.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; please. ...(Jnferruptions)... No, I am not
allowing. | am not allowing. ...(Interruptions)... Please do not trouble me. You come
here and do it.

SHRI VP. SINGH BADNORE: Sir, I have one question to the Chair.

MR DEPUTY CHAIRMAN: No, no; let me finish it. ...(Inferruptions)... Let me
finish. I will allow you. Therefore, I am not taking away the right of the House for a
general discussion. In principle, I have agreed, what has been suggested by this side.
But, as a pragmatic view, [ thought, general discussion will be reduced, and put to
vote. Now, | want the consent of the House. 1 want the Government to agree with that;

half-an-hour in principle.

SHRI M. VENKATAH NAIDU: Sir, we have discussed issues vesterday and the
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day-beflore also; how much time it has taken. Please understand it. My point 1s, if one

side is having more numbers, and they say, ‘no discussion at all’. .

MR. DEPUTY CHAIRMAN: I did not agree with that. ... (Interruptions)... 1 did
not agree with that. .. (Inferruptions)... I did not agree with that.

SHRI M. VENKAIAH NAIDU: Four hours minus clause-by-clause, let the House

be allowed to discuss it, Sir. ...(Inferruptions)... Let the House be allowed to discuss it.
SHRI DIGVIJAYA SINGH: Start discussion on principle. ...(Inferruptions)...

SHRI ANAND SHARMA: Sir, our understanding is, on principles, there will be
a half-an-hour discussion. Rule 126 is not invoked. That comes in, after the disposal

of the amendment to refer it to the Select Committee. What we want, Sir, a clear
4.00 p.v.

understanding that once this discussion, as per your ruling is over, the amendment
shall be taken up and voted.

MR. DEPUTY CHAIRMAN: Okay, all right. Now, listen. 1 have already said,
general discussion; I accept that principle, but I reduce the time to half-an-hour. By
accepting the general discussion principle, I reduce the time to half-an-hour. And this
side also, I do not find there is any serious objection except that ...(Interruptions)...

SHRI M. VENKATAH NAIDU: Otherwise, we do one thing, no discussion at all.
...(Interruptions)... No discussion, no opportunity to the Government, no opportunity
to the Minster ...(Interruptions)...

MRE. DEPUTY CHAIRMAN: No, no, half-an-hour...(Interruptions)...

SHRI M. VENKATAH NATDU: What is this? Let them have whatever they want
todo. ...(Interruptions)... Letthem do whatever they want to do, Sit. ...(Interruptions)...
Sir, half an hour discussion was a discussion for two hours. Short notice discussion
was a discussion for three hours. Let me say that with all my command. With this
experience, half-an-hour discussion was a discussion for two hours. Short Notice
Discussion was a discussion for three-and-a-hal{ hours, four hours also depending on
the importance of the issue. Here is a Bill, and the Bill is very clear. You must give
adequate time. I am not able to understand why they have any objection at all. What 1s
the problem? What is the problem in discussing? Normally, the ruling party says, less
time and Opposition asks for more time. Now, here 1s a situation, where opposition 1s
asking for less time and ruling party is asking for more time.

MR. DEPUTY CHAIRMAN: You should appreciate that. You should be happy
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with that.

SHRI M. VENKATAH NAIDU: Why? We want the people of India to know what
are there in this provision. It is not on principles, it 1s on provisions of the Bill also.
Provisions of the Bill and principles also, both will be discussed. So, my suggestion
18, the Chair has to protect the interest of the House. Keeping that in mind, the country
wants a debate and discussion on issues. Please allow, please allow three hours. ..
{Interruptions). .

3 HEAR ST e : TR, TT UTAI IR BIRBIE .. (FFEH). .. IR, AT A& P
ST 7 weell 9 BT TRT € 1 I vet = et & Ty ORI 2 30 feruer =gt 9 Wi
TEIRI ...(FI). .. T 319 319§ 59 GG & SRR &1 uedl ver g for e ver
QAR 2 gl & fery 2w fager ee ver @ & 991 adl & [9e @l urg o a1 fhe tha o,

T TP BRI H 21 ...(FFET). ..

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, at
the moment, the very fate of the Bill is hanging. We are not sure. The entire opposition
1s not speaking on the principles of the Bill. What hon. Members are saying is that
“we need, two hours, three hours, four hours”. Yes. two hours, three hours, four hours,
it would definitely take, provided there is participation from the entire House. But, as
far as, I understand, and which is the understanding T have been given by my friends
from the entire Opposition, none of them is going to speak till the Select Committee
Amendment 1s voted ... (/nferruptions)... Then, in such a case, half-an-hour 1s more

than enough.

SHRI RAVI SHANKAR PRASAD: Sir, when we were having discussion, you
were kind enough to observe that after the discussion is over, first vou will go for
voting on the Select Committee. We don’t know what will happen and thereafter,
you will get voting on the Bill. Therefore, I am only saying what you have repeatedly
observed. Now, the sanctity of any Bill is, discussion is of essence. Surely, they
will also say that you should go for the Select Committee and they will point out the
loopholes in the Bill to insist for its reference to the Select Committee. We will show

the merit of it.
MR. DEPUTY CHAIRMAN: Now, they are not doing.

SHRI RAVI SHANKAR PRASAD: How can half-an-hour be enough for it?
Therefore, I would again request you, let the proper three-four hours, as assigned, be

allowed and then voting take place.

MR. DEPUTY CHAIRMAN: Now, see...(Interruptions)...
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3 EATR et el : I, 34l Tp IRE-INE AT 7 5 =@ H AR ol & oy
T AU gU 2| .. (). .. 37 IRE-UNE AGRI| & AT ded AR Taw] 59 991 4
AR o1 AT 21 ... (G, .. T INE-UNE Jell & T 318 =4 & fov 21 a8
NN GR35 ddl H R T Arsd Bl L (@EET). . Y, 3T How & 99 Arfer ot
&M DI L. (D).

MR. DEPUTY CHAIRMAN: In any case, [ think this side and the entire this side,
they are saying they are not speaking at all. That means out of two hours, half-an-hour
is enough and we will discuss. ...(Inferruptions)...

SHRIARUN JAITLEY: I find the comments made just now, the observation made
by the Leader of the Opposition have actually given the game away. ...(Interruptions)..
Of course, it 1s a game. ...(Jnlerruptions).. It is a game being played with the country.

.(nterruptions)...
sft werad agd : e v El 2L (a9 ). .
Ueh AIF 1 WG - AMTeh] weats {rH 21 arefl 8. (e ™). ..
EReA 3R IRAR Feamor 51 (i ST Hebrenr 1) « 2nra o Sfo .. (HaET). ..

SHRI ARUN JAITLEY: The Leader of the Opposition says, ‘on merits, we have
nothing to say on this Bill. Therefore, we only want to obstruct the progress of this
country.” ... (Interruptions)... What do you have to say on the provisions and principles
of the Bill?

sft s vt : faepa T . (FEET). L.

MR. DEPUTY CHAIRMAN: All right. .. (Interruptions)... Let me proceed.
...(Interruptions)... Please sit down. ...(Interruptions).. All of you please sit down.
...(Interruptions)... Except the Leader of the House, all of you sit down.

SHRI ARUN JAITLEY: Sir, we would like to be enlightened by the Leader of
the Opposition. ...(Interruptions)... What does he have to say that the right of the
States is going to be affected, the right of the tribal States is going to be affected?
...(Interruptions)... He has nothing to say on this. ... (Interruptions)... It exposes this
fact. ...(Interruptions)... Therefore, he says that they do not want to speak on the

subject. ...(Interruptions)... T2 b AW BIY [ S, 2019 o197 3¢ 42 Gled= Bl AT
TEl 8. (AFEH). .. Ted ! e ¥ ATl AoIGx, Sl §7 W1 H $H P B 8, T SRR
BI ST, AT U 9 HE Dl T8 2...(IEH)...

MR DEPUTY CHAIRMAN: Okay, please sit down. ..(Interruptions)... No
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more further discussion. ... (Interruptions)... No more further discussion. Half-an-hour
general discussion is for those who want to speak. I think nobody from this side is
speaking. ...(Interruptions)...

Who want to speak thev come from this side. ...(Inferruptions)...

3} HE&IR 1 T : AR, 2MBT S AR AGR1 2, 77 AMIBIRT BT 8 B
amuep T FOTHIGTRT B TRIAT 12 L1 =1 AR 3741 T g0 21 % 31k TSI 337 IR a1
e 2| Dis W U RE BAR 39 WS W T 8 O T8 e [ 79 39 I B o]
ofd 8 aire s el aietun saferg R wgwii  m fay gu S, S 19 ety s qen
A Y ST = T AT B, SR] a1+ BT HIDT G AT, . (). ..

MR. DEPUTY CHAIRMAN: Nagviji, three-and-a-half hours is for the Bill.
If the Motion for Select Committee is carried only, then it will go, otherwise,
...(Interruptions)...

SHRI ARUN JAITLEY: What you are doing is giving half-an-hour for discussion
and three-and-a-half hours for clause by clause, which has never been done.

...(Interruptions)...

SHRI M. VENKATIAH NAIDU: Sir, you are not only the Deputy Chairman, you
are the custodian of the House too. Members want more discussion. The time allotted
is four hours and now it is being curtailed to half-an-hour. Sir, can the principles
and provisions be discussed in twenty seven or twenty eight or thirty minutes?
...(Interruptions)... What 1s this? . .(Interruptions)... They do not want to discuss
this matter. ...(Interruptions)... Sir, Ghulam Nabiji has said that they do not want to
speak. It 1s their choice. We cannot force them. 1 do agree that we cannot force
them. Nobody can force other Members to speak. But the only thing 1s that when
Members are interested, the Minister is interested to explain to the country about the
provisions, about the principles, about the advantages, about the problems being faced
by the people, they must be allowed. For the first time in the parliamentary history
of India, such a thing is happening. We are not able to understand this. What 1s the
logic? ...(Interrupiions)... What 1s the logic? If somebody can explain this, we would
be happy to understand it. ... {/nterrupfions)... Clause-by-clause is always for half-an-

hour. ...(Inferruptions)...

sft weaaa agddt anud |l 9 S ama R L @EgM). .

st Iggumafd: 219 9 RNl ...(FEIH)... Hon. Members, please sit
down. . .(Interruptions).. Please sit down. .. .(Inierruptions)... Sit down, please.

..(Interruptions)... Sitdown. ..(Interruptions)... Sit down, else I will have to adjourn
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the House. ..(/nferruptions)... Sit down. ._.(Interruptions)... Sit down, please.
..(Interruptions)... Hon. Members, the House works on...(Inferruptions)... The
democracy works on...(Interruptions)... Please.. (Interruptions)... Please sit down.
...(Interruptions)... The democracy works on the principle of give and take. It works
on the principle of ..(Interruptions)... Please sit down. ..(Inferruptions)... Please sit
down. .. .(/nterruptions)... Please sit down. ...(Interruptions)... Hon. Members, the
democracy works on the principles of give and take. This side may have majority
or that side may have majority. It happens. But, it is for us to solve the problem. 1
wanted, as far as possible, a consensus. That 1s what [ was trying. 1 have been trying
that all through. But despite two hours’ efforts, 1 have not been able to succeed in
that. It is my failure. I admit that. But, do you want a deadlock? Do you want a
deadlock? Are we not here to solve this problem? That is why I gave a via media.
Everybody knows that if a motion for Select Committee is carried — Najmaji 1s
here; she knows the rules much better than I — then the Bill cannot be discussed here
further. Tt will go to the Select Committee. ...(Imterruptions)... Please listen to me.
...(Interruptions)... Please listen to me. ...(Interruptions)... It will go to the Select
Committee. ..(Interruptions)... Iwill come to that .. .(Interruptions)... 1 will allow
you. That is why I mentioned your name. .. .(Interruptions)... Everybody knows
that if the motion to send it to the Select Committee is carried, then, the discussion
will stop here. That is why I thought it prudent to have voting after half-an-hour.
..(Interruptions)... That was my point. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, in your earlier comment, you asked
why we should presume. Now, you vourself are ...(Inferruptions).. What to do?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, [ am not presuming. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, rule 125 comes after rule 124
..(Interruptions)... Rule 125 comes after rule 124. 21yt ¥ @1, the Chair also said
it and we are also saying the same thing. Rule 124 provides an opportunity for a
discussion on the provisions and the principles. Please allow the discussion. Then,
subsequently, the Motion for sending it to the Select Committee will also be taken. I
they have the numbers, they can...(Interruptions)... But, why is the opportunity of the
Members, particularly from the ruling party, and the Minister is being curtailed to have
their say on such an important issue that concerns millions of people, particularly the
tribals and the poor people. ...(Interruptions)...

THE MINISTER OF MINORITY AFFAIRS (DR. NAIMA A, HEPTULLA):

Sir, you mentioned my name. ...(/nterruptions)... You have mentioned my name and
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that 1s why I want to say this. They have a viewpoint. You have agreed to have a
discussion for half-an-hour for them to oppose it, to send it to the Select Committee or
whatever it is. But, what about us? We want to discuss the Bill. ... (Interruptions). ..
They may not be willing to discuss. But we have a right to have a discussion.
...(Interruptions)... If they want to oppose, they can. But, we want to discuss the
Bill.

MR. DEPUTY CHAIRMAN: Okay.

SHRI K. RAHMAN KHAN (Karnataka): Sir, the issue is very simple. You
have given the ruling. Now, the point is that there is no objection from any side that
under Rule 124 or 125, the issue should be discussed, and, then, the Motion has to be
puttovote. The question is, as you rightly said, Sir, that the amendment will have to
be moved. That is the procedure. Nobody should make an objection to that.  When
an amendment is moved, first, the amendment 1s taken up for voting. The question

now 1s of the discussion. ...(Inierruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, you have given the ruling
...(Interruptions)... I am in the House from 2000. .. (Interruptions)... I am very sorry
to say that. ...(Interruptions)...

AN HON. MEMBER: So what? . (Interruptions)...
SHRI RAVI SHANKAR PRASAD: The Deputy Chairperson ... (Interruptions). .

SHRI K. RAHMAN KHAN: T have not said anvthing. ...(Inferruptions)... Tam
not saying anything. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: In 15 years, | have not heard like this. ..

nterruptions).. ere is always a discussion on the motion for Select Committee
f pti Th lways a d h for Select C

...(Interruptions)... No, sorry. I have heard you. What you are saying is wrong,

...(Interruptions)... | have to interrupt you.
SHRI K. RAHMAN KHAN: Why are you shouting? ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: Never a Select Committee amendment has

been done without a debate. . .(Interruptions)...
MR. DEPUTY CHAIRMAN: The House is adjourned for 30 minutes.

The House then adjourned at seventeen minutes past
Jfour of the clock.

The House reassembled al forty seven minutes past four of the clock,
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MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: So, I am starting the discussion. From Congress,
nobody is speaking, as has been informed. Shri Tarun Vijay; not present.

3t TEAR SR Bk IR, T W §1 MU HEl 6 oM g # gt = we
PRAT S FI TR STHIT 13-14 TRAT = 317 9 &1 €1 R 9 i 31 o0 A1 &, P9
i ol weall gt © o g agd €1 g i) wewyyl i €, il f wia, 1,
forart 2R sEfl-grius o g @) wwwnei & ufa e 21 ... @agF)...

MRE. DEPUTY CHAIRMAN: No, please. ..(Interruptions)... Please, please.
...(Interruptions)...

3t qEAR SR Tt AW AT A IOTY, BIIRT & Fr=Ai 1 <9 & anfeaTRi aik
g1 o RIS o fedi @ 9 § o T8 de 8, 91 54 dig fa Tg) 8, cdftr St g
AU B, S9h THY H g Sd o] 91 ol 81 dodl, dibT 3b fBdl @ 91 wgill
(). .. 78 9l & Rdl el =i g, safay sua Rgae 7d #RuLL..@@Em)...

MR DEPUTY CHAIRMAN: You will have your time. ...(Interruptions)...

3 HEIR F= Thd): S9! Rgae 7d HRUL.(@qbM)... 39 ) 94 ard g
iyl ... (FQEH). ..

MR. DEPUTY CHAIRMAN: See, [ have agreed ... ... (Interruptions)...
3t e T ST R, 31 U IS AR H ST L (SHEET). .
Tislise 3o lpadias (U E s o 1500) 1 e b leS g Sz Soge depisa
(I
MR. DEPUTY CHAIRMAN: No, please. . .{(Imterruptions)... Please.

...(Interruptions)...

sft T et srreTe: Ve AR € o geR O A T A T0ed B L (EEE).
o F W A Glerr arsd 81 L. (D). g5 9idl b 3R 391 sed) dispose of
AT 2, 3D 77 . (HGF). .. T BN AT 4 G ared 2. (e ™). ..

T...(QB\JA)....LH il We o L4 o owal e S ey Lyl (JU\\ PRI (5_).\3) AR s N8
;C‘ulj‘)St_'nk\)}guiLg.‘J;JSuﬂ Al S Lo g CIH(&L\IA‘L) U C‘iz\l%tﬁﬁnﬁjjwﬁcm)ﬁ.ﬂ
...(&LIBL‘..Q)... o C‘izﬂ.e Lﬁ}uu_e_nﬁjl 2 bl ...(CIBLLQ)... Cﬁd é el

sft srfeTer Y @A (TOT9): W, . (FFTH). .. T I AT AT P PRAT
died B ...(FIIH)... 9, 84 W) 59 92 qid=T ared ol .. .(FTIT). ..

T Transliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN: Okay. Now, youhave 14minutes. ...(Interruptions)...
Mr. Nagwvi, please sit down. .. (Imnterruptions)...

g <A 3R sfeRar w3 (3ft areR 7= A 9y, (). U8
3= | JBRM T8 B .. .(FET). .. IT 3TV YB3 T & ... (FGIF)....

MR. DEPUTY CHAIRMAN: Now, Mr. Tarun Vijay, please. ...(Interruptions)...
Mr. Tarun Vijay, please. ...(Inferruptions)...

oft AT I W 9, 219 usd 99 45l ... (EIH)... AT Y GHA
FerSd| .. (FIEIH). ..

MR. DEPUTY CHAIRMAN: Mr. Tarun Vijay, please; absent. ..(Interruptions)...
Next 1s, Shn Basawara) Patil. .. (Inferruptions).. Shri Basawara) Patil
...(Interruptions)...

SHRI BASAWARAIJ PATIL: Sir, I am here. .. (Inferruptions)...

it IgquMf: S 1 Ay Fid I S L (@EEE).. . i e AeE gl
...(HdE™)... Others can sit down. ... (Interruptions). ..

ot TR TS MEAIT: WY, .. (FHEHIM)... 39 9¥ 9R ue o gay FuiRda 2
. (). ..

MR DEPUTY CHAIRMAN: Mr. Anil Dave. ...(Interruptions)... You please start.
...(Interruptions)...

aft oITR T I IR, 3R d TR I ared 8, O S@T Aadd 98 O T8]
fo W &F e S L. (ST, .. §HT AT AR G BT S| GERT bl dlel @ HidbT 4T

eI .. .(TDETH)...

MR. DEPUTY CHAIRMAN: Mr. Anil Dave, please start. .. .(Inferruptions)... Mr.
Anil Dave, please start. =i 37Ter era <41

aft TR TV MEAd: IR, 39@ fov 9 g @1 i MR 2, arR @Ry et
el qlerr ared) 8, dl gu@T Hddd U8 o01S €18 b aH oH B L (@EgH)... HY

qT =R €S @1 8, 3Hfery gE BT HidT <A1 Anfayl .. (EEH). ..
sft IgwrvTafar: 21T were < d, HUAT AT Y BT
sft siferet \merd g4 (e wew): SUrATaRT i, ST R A @ TR @ w

HA AR 7 BE1 6 A8 < B VSR 3R IAEHA] B G .. (FGEIH).... W,
Higd dlef, Te1 B ...(HIEIH). ..

MR. DEPUTY CHAIRMAN: He is speaking. ...(Interruptions)... Nothing else
will be allowed. ... (Interruptions)...

sft s AR g9 W7, Wiz AIe] TE1 Bl .. .(FagF). .

ot 97 AT T8 dae e g, 20 U o ergd © 3l Rk diord) et 40 fose |
. (T ..

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... T8 1 <l &1 SITYI
. (W), ..

3 HEAR St A I, 31T =91 W T ©, 1 A AT off 1 W el B
A B el 21 2010 H qiferyl ... (TaEgH)....
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MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... Mr. Anil Dave.
...(Interruptions)... Nothing else will go on record. ... (Interruptions)...

sft sifre wera g9 sugwgfa St L (@EEI)... 9, Jige A9 ad e Bl
(). ..

MR. DEPUTY CHATRMAN: Is the mike not working? ...(Interruptions)... GRaw,
GG ...(EEH). ..

’ﬂw AN Ahdt: ¥, 8139 adjourn ®ISTY, wifh mike is not working.
. (IIET). ..

ft e e g9 R, 21 ATt Hig s 31T B, ST A7 A5 37 g ganl
. (). ..

’}ﬁw 3T AT Y, 9ﬂ?a°f ST 1%4";’ B39 adjourn @Y technical fault &1
St e form Sy .. (R, W A Tai TRl R L. (ST .

MR. DEPUTY CHAIRMAN: All of you, please sit down. ...(Interruptions). ..

3 &R ST Al TR, S8 T IRT A Hd T R ST USR] AT <Ted
o, Oh A Bl Toeed B (S8 ... (G,

MR. DEPUTY CHAIRMAN: Mr. Anil Dave. .. (Inferruptions)... Check up his
mike;, what is the problem? ... (Interruptions)...

sft sifret W g4 : WX, A R WP F B FIM? L (FAEH)... IRT AT B
S ... (FEEH)....

3} HEIR J= ThdY: TR, WD AN S BT TSN AR TG B Jleli1?

oft Sggaafa: Higdh Bl vied] Slb ﬁv_ﬂTGITQI ...(TGEIT). .. Now you may speak.
...(Interruptions)...

sft a1t ATErE g4 : W, WIg® T2 9 BT 2 ..(FAH).... |, H AW b Iied
HHATE| ...(HIEIH). ..

MR. DEPUTY CHAIRMAN: You may come to a place where the mike is working,.
[ am permitting you to speak from another seat. ...(Interruptions)...

oft &R ST bt 9¥, FUH Sl technical TSa<! 8, IHBI Sldb H1 S IoTg)
9P correct BT SIRT . .(SIT)...

oft ITGUTIT: 219 71 Sl BT 319 3y 9iferyl

sft srfere \a g9 sugwfa of), anot A9 drga sme Fg) ) o vdl &1 S b
gl 11 201 feb 59 91 | CISTIR 211% 31 & drefl Sl ad Ayl sls 2, 98 $i
2 3k I 18 GO¥I TST ol AAMH €, Sl a5 dd T 4, B ATd] 9 o1F G121 BI
ATRT YT TR | M7 21, A2 W1 SUART 1T ol 37T 247, S ST 7 897 AT Wiesd
oF , I &7 RITRT el €1, ST 31 W Taed 2F 3% ST 3T 9911 91 AN o376 36y
ot g Agcayqul fue a1 @ @lie M o aul & sige R w9 g 9w gle
fobarn 2, ae e 2iavr 81 7 2 safery os 81§ (b <fd Sud! dmdsi & v ard
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[+t arfrer wmera )

aerare AR ST o SR bl UTe B [T T, il o 3 {e Aiferd &, 98 S ] 7 ur
BIPR TGT AR A AR D1 T §aIT, ORI HRUT <31 $T JHT T, TATS! B TH4T
BN 8% A2t <ol It &< o= oIl <2l <ifor T, 59 WRaR & o & a1, # 0y ot
YRI) ERepI d a fuaii €l i s [ g B dlusfl 4 e 4 9l
a1 B9 D! ST S ¥, Do © AR g H# W 56 S & wud ond B L. (@E). .
ey 89 Yaal 39 b w2, 9i) dsl g 81 df, a war i 2 v,
S AT il &1 IR 7, SN A1 &6 915 999 U8l T8 BRI & o wie 2 &fw
ST S ggdl Hiferd 8, Sud 9 | 39 98 [Smhrg @ ag avardt g, 98 g
@1 @fth 8, 9% Holge 8, ol a8l Wwdl 81 ...(FaM)... safery 3ga! wiafbad gl
2 21 g "ifafead 99 Y e afeul

AR STTATIf Sff, 911 Wed eree®y | gH Sa gax i fam
. (FHFEF).... |3, A A & E] 2 vl B L (@WF)... Suguly Sfl, qrer wid
= wit s &z, ag gaer e iR aree o, Riwd 3iex wawl = frad &1 g
TrraT oft, ST ST fharas e aral o = B 6 @I IR 99 =7 T8l
T SIRT =131 @1 amars=rat 2| 212! weoT 2 1 65 vt o 2iGY 59 ST a1d 01 9Tl T2!
B 1Y AR 3D I b b fery €] 98 g1 waet 94 fadt & e § fova oi we1
& b a1e siveg's Y, ufgaddt dmrer g, anfee g1 a1 9 & e 4 WR s 8, oiwl d
AN @Gt o At e off aiR feeiues Agcayut @i ofik wrRre @1 off, 37 At &t
AR Wi @1 ST Affard 2, 98 IS [Frl &, S9d 7oigR] B, 981 & a-arit
AN @1, Tew]es gI5ed B Fdl| 39 fod & 7% 3§ AXPpR 98 AIfid™1 86 SD]
fearedt 2l ag ug wifdrer w381 2 (& woneT & e S we Tl o Wiy, Tl &
T & v g1 2R faiusx S Rrdi & 2iax SgaT o g1, [ Roiei & 2igx 99T
@I 21 dlfeh, 2 g1 Dl exd & b wg et 2 s, alanfl 30 wori & efg
1B 300 RIS BUA I 31H B 3M U BT 2] L. (FAITF). .. & a9 B Ufeg=d
I AR 1 ¥l 81 3 wdab! et 2012 210 sded! U fa @1 W) et R ol gt
A & T 3 U 147 o <01t 9 v (G @) wag ad adhd 21 3ol ol 2 8l Et
2, % 3 W ST €1 S ATl 21 37TR 20% 3172 317 3 15 &7 918 21, U Mo 915
B, B: HE R 915 8 R, AT ST Ol THar EH ard 2, 98 S aard &1 2F aTd 2,
HRT 3R AT T2 B ATl 21 A8 THAF 39 gard! H1 2, I8 39 es a7 & =1fm
B2, 39 fbar o1 v, 39 d1 b= &1 8, <l 981 ¥8d1 8 2R 981 Sl WgH B, 98
I, cfehT ag 3 ure T&f e qr kel R BRUE? dleH UikwR @ day 43
21w v e? arufFarad TS ) Ws, SmueE! ufer Td T2 e, ST SIETN U 3
2T ORI 1T TR ST T 12 31 0ieh od Yel 8, S9d BRI U¥ ofF 80d]
B1 8T 81 O IADT 419 ST a1 el Tl A FhdT? 2AT9D! ufthan ad el & af wifa
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A [a@ & et @t 78 TEn T T8 O Tad1? 3D TG 3T 3T H [a
5.00 p.n1

I TST 3 2, T $Ts S 89 T= Bl B 31 89 5919 TG 3R 87 @8 o 39
fory &v ors wiethan o aEd 81

MR BTSSR FFae e § 6 P e & ol # oel Saawie 59
2, oiel 9@t 2 oik 59 faem &t ot forat amawerear 2, S99 gol forasT et
Tl e, Sas qe ! foranT urt =) fre werel ared sliesd o fb erR gl aedre i
T TR T I BRI 6 59 I B & T 3E TIord § g1 S99 g & 35w o
4N &b Fery Gerore e Fretar & a9 gwst A 21ma1 8 [ v diee o ga |l wnifd
I € Wlfeh T et 1 aaRi, gui 1 arier S Ul diREr 81 gty e &
HII & 35T 31 o 2 b aferrere @ fawe T2 g9 anfyl 59 v & o
TTorifere v 2, 3o faw w1 2 fob STTre i 9 o gy &, 396 HUR AR &
B AGTABAT B 2015 84 S ) aXSR G M s ¥8 & 3l 59 RIGT) & cred gay
&H g1 dred fh Wl bl dq P g8 3N WISTR @ ®x &1 2ATawradl © [ wari
& I 9 B4 aTel | 20T b PIROT SAGT LIOHIR STl 8 M1 dMsy| AT el fhag
TSR ST Ui & AW @1 ved Fram @iy, w=ife 3 fifsa R |, 65 a9l & ey 3=
a8 72! Frar, S ST fird anfew e arasit arq w1 fawana @ gy fmeen & afex
2 Sl 9e 2, 218 fad 3R faepTor 1 agd asT TR § 3R 597 foat & <y A g et
@8 Febdll g [ R 30 WG & geiei ] 2R WISl 81381 8, 3R 59 9R wai 8 g/l
g1 el et @ dremy s dwerr wRy 6 g @l e 9 g1 v en g9 R
& Fer T S8 DR SHN 9T gt Tl 1 ferfaors ore wret 819G 2R S Ry
B9 @1 & [ i &1 i Favd 21 51 a/ S el 1w 2, 5/ i ¥ g39
&A1 &7 IR I 811 DI Tel Qe &, I S & ¥ o3l <1 €21 7 317 ST & {6 37 1
b1 81 LIl ST AT el U1 evdl 2 (b 56 1 b 3ige ofd ¥l g ISl ASHII
198 O T B, PO 21 81 8, 99 SA1 81 811 2 o 98 Tami, 98 AT, 98
Tle, a8 fosr forad fery g9 1972 & afge RT i on <™ geei”, g9+ wer el
fo g1 1) gerid @i Wl g & fery Rt e maet e 9, 3 oyl §
AT TE| P VET T, ...(FGH)... 3T B I T UIATCATZO I Tt 1of, 7= SpRT| MY
65 T TP PR b 81 3R YW b &1l O ATl BIST TS| 1 & Ha=I g5 el 2Afh
& ORI et o1 o5 31 & foru <roiia Sit =1 sae 391 fg 9 afi) amrst #1972 &t a1d a%
w1 gl dfto ag 78 frdt Ot Swet @, srdarg syt 9 G 2 e qerat ol §r R,
it el MY Fefars @y stand 181 A, arrelt fid) |y wu o yoil o dug
arr e <Y ef1? gfery WG BT SIaTd S aS N b R ganl L (FHA BIEE). .. 2R
R eI gei e Al i T8I e l? U agd IR e & fag € o faemr & famgan &
FHIR....(FAIH) ... (I B ES).... T, TSI 3 A7 <1z e 21
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MR. DEPUTY CHAIRMAN: Take two more minutes only.

oft arfret a4 SywHiy S, 99 9 T8 R A1 8, 9% oS B 59 T W
of} b areed (& MU .. (FEEM)... 201 31 &1 dre @) @1 g1 <€) & ol ang ar
TRl o1 978 T8 39 @8 w8 8 i 72i-7121, e &1 W¥ig 30 W &y @ W wife
HOIGR AMTeHT ST 9T I &Ts 1, T |1 TIT HHT 2T T8 SRISTR 81 91Y1 T2 B arel
Tei gl anfearft & 957 W BUs WA O IS T 3R 3M9d 997 I8 © S AR
WIS I Al &b 957 9= 1 B ARyl 5 wpdl § g9R e gd § o7 wpdli |
3P ged W yet aifgul 51 sreudrel | g4 2T e & foy wdi gid &€ 9= 9
At 3 =nfey) o faom oo & afex 3liR e RS § 89 gAd 2, I oI
BT AMRrPR SR M2 3R @ TR arr 3y SR T ag el g e s

MR. DEPUTY CHAIRMAN: Mr. Dave, please conclude. ... (Interruptions)...

sft arfra AT d - welaw, 219 a1d T G B3 9 ygdl § U 91d el digdl
g 2% affor a1 wer argar g O famra o g9 amen § § 9 wmaxas & @ a1 b
AT AT G . (HET)....

MR. DEPUTY CHAIRMAN: Don’t make such unnecessary noise. Don’t do that.
...(Interruptions)...

ft e wRIa 39 : U GTeR SIAET ATedT ) “ORR Wi ad T ol ol faRe el
Step, & gl a1 Spl o &l BT gl X871, < o 3nax 323 39 Bl 8!
R A1 Igd-Igd T=dTS|

MR. DEPUTY CHAIRMAN: Okay. Now, Shri Derek O’Brien.

SHRI DEREK O’BRIEN (West Bengal): Sir, I will take just four minutes to
make four points. Sir, the basic thing which we are saying is we want to make some
constructive suggestions. The first one 1s the extension of the areas of mining and the
second one is on clauses 18 and 20 where this Government has made a lot of statements
about cooperative federalism. .. .(Interruptions)... No, no; I am just making three
points. .. .(Interruptions)... Allow me to make my three points. ..(Irterruptions)...
The point which we want to make 1s, in all this please take the State Governments into
confidence; please work it out in such a way where the State Governments will not
be harassed, will not be run over. If this can be assured by the Government, we have
no issues on that point on going along with this Bill. But this needs to be addressed
because the State Governments have to be taken into confidence. However, in clause
18 and in clause 20, there is some issue on that.

Then, we come to the District Mineral Foundation and the National Mineral

Exploration. That overall is a good idea, but you have not told us in detail how this will
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be organized, what 1s the organizational structure. Our constructive suggestion for this
is, please consider putting this in the rules so that we all know how that is going to be
constructed or how that is going to be made up. In fact, on that point, there is an issue
of welfare of the tribals, and there is no doubt that this has to be addressed in the most
serious manner possible. If there is a way, in the DMF, should we have the adivasis,
the tribals? Should they have a decisive management in that DMF so that they feel
that they are part of this? These are constructive suggestions. From Trinamool, you
will get constructive suggestions. We are not going to sit here and oppose, oppose and
oppose. We are opposed to certain sections of this. .. (Interruptions).. We are opposed
to certain sections. We have issues on the way you handled federalism. We have other
bigger issues on how you handled the communal issues in the country. We are telling
you to tread carefully on federalism. Please take the States into confidence. You are
doing a lot of talk about federalism. Once we see that that talk comes into action on
the ground, we will be with you. But we have to be very, very careful to see that you
don’t run roughshod over the States. The adivasis is a big issue. We have given you
a concrete, solid, actionable way where you can get around them because 40 per cent

of those mining districts are inhabited by adivasis.

The last one is an ecological point. On the ecological point, we have not addressed
the closure of mines which the UPA-IT had done very well in the 2011 Bill. Ttisa very
open-ended question on the closure of mines, and once the mines don’t shut down
then there are sustainable development issues, there are ecological issues. 1 urge the
Govemment to address these issues; address them quickly in the best way you can.
Trinamool is always there to provide constructive opposition. We will continue to do
that. Thank vou.

SHRI A NAVANEETHAKRISHNAN (Tamil Nadu): Sir, the Mines and
Minerals Amendment Ordinance is, I think, a step in the right direction because the
natural resources must be protected at any cost. So far so much of illegal mining and
exploitation has taken place. Now, everything must be done in a transparent manner
and for that purpose, the Bill is now brought by the Government. I am of the humble
view that the Government is moving in the right direction to benefit the States, the
nation and the general public. Thank you, Sir.

SHRI KALPATARU DAS (Odisha): Mr. Deputy Chairman, Sir, this Bill is very,
very important for the country and, especially, for Odisha. We have seen in the past
that whatever royalty was due for State, it was not being increased. We have seen UPA
Govemment demanding, time and agaimn, for revision of royalty. Though it is to be
revised every three years, it was not revised for years. During this period, scams like
illegal mining, favoritism, nepotism and grant of lease, stoppage of mining operation
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resulted in closure of some industries and fall in the production of industries. The
State has suffered a lot. We do not support all the clauses of the Bill. We also have our
reservations. We want to protect the interests of the mineral-bearing States. We want
to discuss the matter and give some suggestions on how the interests of the States can
be protected. My State 1s the owner of minerals. States grant the mining leases, the
mining concessions, but the States are not being consulted while preparing the Bill,
while trying to pass it in the House. The entire country and, especially the people
in mineral-rich States like Odisha, Jharkhand and West Bengal are waiting how the
interests of the States will be protected. So, on this ground, we want to discuss the
matter. Whatever is possible, the procedure is there. Anybody can seek division atany
stage; during amendment, during Select Committee. That will be there. But this Bill
has to be discussed and a decision has to be taken. Unless this 1s done, from 1st April,
what will be the state of affairs in the country? All the mines will be closed. Industry
will be closed. Exploitation will be done. What will be the fate of lakhs of labourers
working in the mining sector? So, every Member of this House has a right to suggest.
They can convince the Government to effect some amendment to protect the interests
of the States. That is why [, on behalf of the Biju Janata Dal, want that this Bill should

be discussed n the House.

SHRIMATI GUNDU SUDHARANI (Telangana): Sir, [ rise to support the Bill
moved by the hon. Minister. The objective behind the Bill clearly envisages the
intent and the direction in which the Government wanted to move. The objective also
indicates how it was able to streamline the coal mining and, in the same way, it also
wanted to streamline the mines and mineral sector which contributes nearly two per
cent of the GDP. There is no doubt that this sector is in shambles. Secondly, there
are many positive aspects of the Bill, be it relating to hassle-free long lease period or
be it auction of mines and mineral blocks which generate additional revenue to the
States and Centre or setting up of District Mineral Foundation and National Mineral
Exploration Trust to help the displaced and affected people due to mining operations or
setting up of special courts or increasing penal provisions. Sir, I welcome the creation
of District Mineral Foundation and National Mineral Exploration Trust created out of
contributions from mining leaseholders under clause 9 which proposes to add a new
Section 9A in the principal Act. The fund so generated from the leaseholders will be
spent for the interests and benefits of the people and areas affected by mining and also
tribal area people. 1 welcome the constitution of special courts by the Government
by amending Section 30 of the parent Act. It is good that the Government has given
powers to States to set up special courts to redress the grievances, with powers of
Sessions Court. But the cash-strapped States will find it difficult to set up such courts
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as we have seen how, after Government of India stopping funds to Fast Track Courts,
States have also washed off their hands and ultimately how they are discontinued. I
request that some financial assistance for setting up Special Courts be given by the

Government of India, so that they are established and run as per the expectations.

Sir, my State of Telangana is famous for rich minerals. Our State has so many

minerals like iron ore, manganese, limestone, quartz, barites, etc.

Sir, 13th Schedule to the AP Reorganisation Act mandates setting up of an
integrated steel plant at Bayyaram. Today, a three-million-tonne per annum capacity
steel plant generates direct employment for 3,000 workers and indirect employment
for 15,000-20,000 people. 1 am sure Bayyaram can be of that size. So, it has to be
expedited. There are estimated 11 million tonnes of uranium deposits in Nalgonda
which Uranium Corporation of India has started exploring. We have so many minerals
in other districts, namely Nalgonda, Ranga Reddy, Karimnagar and Adilabad which
are catering to the needs of cement industry. We also have manganese ore in Adilabad.
Now these have been notified under 4th Schedule as Notified Minerals.

The Bill definitely helps Telangana not only in getting higher revenue but also in
eliminating allocation of mines at one’s discretion and putting in transparent auction
in allocation of mineral resources. Secondly, increase in the tenure of mineral leases
from 30 to 50 years under clause 7, which proposes to amend Section 8 of the parent
Act, has been the demand of the industry. It will definitely help them as they are facing
problems of subsequent renewals. As the hon. Minister and the House are aware,
in the last few vears a large number of mining leases were given which have fallen
substantially not only due to court cases but also due to other reasons coupled with

problems in lease renewals resulting in dependence on imported minerals.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRIMATI GUNDU SUDHARANI (Telangana): Sir, with these words, I support
the Bill. Thank you.

MR. DEPUTY CHAIRMAN: Dr. Ashok S. Ganguly. Are you speaking?

DR. ASHOK 5. GANGULY (Nominated): Sir, I had a number of issues that I
wish to raise. But in view of what has happened in the last few hours and given the

fact that you have laid down your ruling, I would say this.

MR. DEPUTY CHAIRMAN: You can take 4-5 minutes.
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3t TEAR ST bl TR ST TR IS, PUAT AT B SR I TS T
g o 1M I T8 © AT TE N FII T & 7 R TSR 3 319 gD TP © feb
T T AT B AT T2, oo ar=1 o & STEw™ U= W= o 1 did T21 51 3=
FERI qla dTsd 2 Saiery ol wew Tl aiar arsd §, a8 die ¢, dfh it aew
qie1 dTsd 8, 378 Py gH S

MR. DEPUTY CHATRMAN: All right. dife1y, 9iféigl Please speak.

DR. ASHOK 8. GANGULY: The discussion that might have taken place on the
details of the Bill clause by clause would have permitted more surgical debate, because
there are a lot of very good points. But there are a lot of apprehensions regarding the
Bill. Since that debate seems unlikely given the mood in the House and what has been
going on for the last few hours, I do not know whether [ am going to add value to it by
taking up the time of the hon. Members. So, I forgo my privilege of commenting on
this Bill by saying that I reserve my right to express my views and apprehension when
the time 1s appropriate to do so and when it will be far more productive than my taking
the time of this House now. Thank you, Mr. Deputy Chairman.

MR. DEPUTY CHAIRMAN: Shri Anil Desai, not here. Shri Ramdas Athawale.

sft YFEN SIS (FERIG): STHAMRT AEi5, @M 3R @i (e &R
faferrT) ierter feaere, 2015 T 89 @R =@l ) X8 81 1 ggel | a1 o W4T 3 31T
S 1 o¥Tell AT fob ofleb |91 ¥ U 813Y dgd Ied ddd Pl 2l Al Al Al g &
H SereT TS S o a1g § Fia w1 g i d SR dle g J gar ore | 3w g,
el e d T @ 20+ q1d ¥ bl AR B, AT 9 intellectual o177 ¥, |} urfEai
@ AN 2 8 1 &% w9 381 2 b & el fopwrfay amu €1 212 e rrar @i
o illegalities Ia vat off, SudT legalise aﬂﬁ%ﬁ%vm\—rﬁas—wwﬁm%, ik
s ¥ THR ARG § AR, 9% A1 TefaRie 8, O dRdl A1 ... (@EEF). .
SURATIHT TR 1621, H S 81 a1 91 §-

“TIe DT T ST BT 2 DI,
<l a8 g1 8 [y ) Al
DIl @I Dl 3R AT Q3 Tl
qrE L (). .

PO AHA 1 TG : |, I8 A B

*Expunged as ordered by the Chair.



Government [10 March, 2015] Bill 391

ot YT 3rSTde : ST WY S e 2 fo 39 fad @1 el e & for
T TSI .. .(AFEF). ..

sft Tel™ Tl 3SIG - ¥, TErT Ol * HET e, this is unparliamentary and this
should be expunged.

MR DEPUTY CHAIRMAN: It is unparliamentary and it is expunged. TGN

it aiferg

oft TS ST ; ARG, Tread TR H I8 ara of anfearf 9 8, S9at
AT o1 & 7T ... (e ™). ..

MR. DEPUTY CHAIRMAN: Please don’t do that. ...(Interruptions)...

s} ST ST : AT 95 FICC A 3N 2, ST 3T AR 1 53T Ao ie
BT ARy, 59 [Hd v gl sl aifeel 3y =l e o (o0 28l 30§, dih o
e e fae w ey orat el oer aed ¥ ey i o ar favie o, 9 ot et
AR 2, <feh= 3y 91t ¥2 & & ar ue &l gdal o1 3 g2 | e D2l 99 2A19h]
Tal HIAT BT S, T IIeid @ 16 ©: ' iy 3ire 3} oy 97d 8 € f e 51 # @eq
XY, T 3 S A =@ Bl WA B AP 87 ... (FAIM).... T8 g TS [0 2| IRT
e & [ orgaa UR=mst & o @1 =T 5 @1 BIRrST g W St eftl ame 60-65
el b DI DY, A9 gH Hinr e 1 gged # = &1 2, dfhT 2 guv aman
(TR .. safer anfearfm e = & & fory enr ug e arm e, ot it
T ol 54 fAa o1 avid exar aifge) anfearRe o wm &9 & fery, sedfbra A
BT S B O Y81 2, SUHT D B 177 3R A2 & M 2, 8RR IRER 36T B
P TBI T, AT 3T AN BIEH AT BT NS .. (ST,

$O A HeW : P W AA? P [Ad WA T E 8MI? ... (AIH)....

off IMST ABTE : 3R ©H Ad bIH BIA, 1 Yid Hiel & d1G 9ld §H G NI
sl | SITudl ) 9d1ad fb gd @ fepan, e €T bl 2w arel) w4 |l Rran &
T .. (ST, .. w5 A1 Sf) b e § arew 41 <or 2y, aifoe e f& = amues
feru = 2, war feru 2l ef1vi & foru ores 139 oM &) ... (F€g™)...

MR. DEPUTY CHAIRMAN: Please don't comment while sitting
...(Interruptions)... Please don’t do that. .. (Interruptions)...

oft IS ST ; o9 THIN 2 39 3Ma, a1 89 T & fery ares fas g
ARIR &4 2rasT TE1 B, 1 Sl ATY<hT BTe galT, 98] THRT 814 diell 2, sl o4 areat
@ A ) B B wEiGY, 9% [Nd 95d gice © ok 59 IR Al i -aR 91”

*Expunged as ordered by the Chair.
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(1 RTHGT araTdc]

BI9Y TSI 5T, U8 A0 1 q1 T8 | 5| SYRTATINI 7121, 39 954 Rgae &1 3T 4%
& 2, AT amy 39T 4t S el € 30 gwaT ot S o 2, sl ey S 9w
ST AIRY ... (GETH). ..

ft Sggymafa : <l € e €l gid B

oft IS ST - 311 &% sTeAd A B13Y A B Bifdry wvd ¥ s et agd
FAITCE B, olftr 3 | wwe 7181 v © [ ug e fhaer gwaide 21 ... (@am). .

PO A TSR : 19 |1 e ?
2t T S|  sufu 59 fad & SaT 3T B9 B aoTE 3 L. (EET). .

MR. DEPUTY CHAIRMAN: Please don’t do that. .. (Interruptions)... Sit down.
...(Interruptions)...

oft IS ST : o4 59 et b1 gaefq ovd & 3l o e & aead § ol el
=11 forelan, anfearia el = e ... (99T ST Ed)... I8 89 390 B o, i
A !

st Hegaa agdel | YR 91E, IS Sft &1 A1 ST A6 T oit & 91 f¥star &4,
T HEFSd /I BT & o) L (QaET). .

MR. DEPUTY CHAIRMAN: Now, Dr. Chandan Mitra. ... (Interruptions)... You
are not speaking. ...(Inferruptions)... Okay, Mr. Tarun Vijay 1s speaking. All nght.

oft g1 faera - Suawafay Aeigy, aed) @ worul @ @1 axdl @1 99 gw
Tt el & AT AT T B 2 309 <qre T evRa & — eRch ¥ e Wi @
fo 0 el i, g9 uia & el B v 1 edt ol = @ wife Sud gea H, i A
SiT et 8, @hiol 2, uaef &, 9 wd e & g o fory 2 8l g foed # e wnfau,
geifery eree) 1 ag wiged e s S e i E, ST ae 2, S ad Wi
& HIGA D IYTEAT B 8, I8 SHD] G490 ITER e v ) a1d Sfe digee
= @l efll Antony saheb, Jesus Christ said, ..(Inferruptions).. Will you please listen to
me? Antony saheb, Jesus Christ said, “Blessed are the meek for they shall inherit the
earth.” ST 19 ¥, 9 \a fd | ©, Sl ST g §, 98 9 6] & UK ®f U
T AT T TE Al BRI AT S &l 1 777 6 1 212 UeiT T2 1 217 o <71 1 S R ia O
e & SUBR DI UgAM & (7 T | #ol 5 &, & 39 FIeRT1 & 2127 F Vet B
& for 591 faa =1 faafea &% w2 21 Swr avcdt @1 o1 gea 2, Saa! Sivf-fivt v w2
S1gie, H uia e Soii 1 &7 H B ddy AT g1 HERIG H SadR § $9
SIS R T e Ga 21T Seehy 31T g [ofich U1y G1 o[ i TIET 3R &1 aeh ol dwasT
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TEI 21597 & 3G TR o SI=air 11 §1 37 3113 Hirere a7 o8 wirerd smdewdrg
21 3R] AT 14 IS W AT =T fob 37 W9, fUes g, ofd 7 ¥ g armi 7 98
qe e SOt 3R SRS 2, only in eight per cent Tribal population. T 7 31er
W BIAT T 2R 39 238 @i b DRl IInT vy gidr 2l 39wt dfgai avdrg
g1 R, 31 arus el | Arferarr s Tl et ast W aiEE oir divrssey da
ST peieuld 3l srauld and 9 2l 9S-9< wroedRi @] 9d &d 2, d 99 sl
T G TR 21, IThT 90T Pl 2| ST SeaTo e 7 8T §, 31R S IR
RIS @R G A5 TIGA®? Bl TAR! #, dTd 931 oY 8N S aqs H =1
TR ST T, “I W & B AT GG T oTed1 §1, FoRT W I S5t &1 72w 7
BIICH” GST rewT TN o311 2071 §A RG] & 912§, TegTel & 9T §, 89 TdgNT df
Ife DY d1ed &, 8H 9 &1 bl SITollia H Hd8RT &l dT d darel 81 3T 497 o
g b s § wdern @) wifa oz ard seigr) ek wwaenfzan & ufaH aga
3 AR I TG T S0 G T AT GG AT ¥ G767 9 0, SR 99 91 7, o
# AR G 7 ST, 519 AW A Aold SR 3MYH| 98 ara ATG ST 31T T,
TTIERTI T I8 a1 21, « e ivstl 3= 9 ST 3 9761 20T, “Mr. CAG, where
is T 1,70,000 crore thundered the spokesman of the party?” ®gi & dg 1l 76 gIIY
BRIS BUAT, SA13U7 GUY Higd o B8], As Ud dhR bl dId D o] a1 HIel g0l 87
@IS UIC &) 91d Bl 81 3R | Zero sum gain © - STRT, SRY, ST @w 781 g € g9
ART PRIS B a1 Dol & | I 1GR3 BT B9 21 T8 191 76 TR TR IS 997
T f29rma Tda 21 fohe S8 319+1t a8 B o151 @21, famous for his zero-loss theory,
was cock-a-hoop. It is dangerous to look at the situation in 2010 and relate it to 2008.
CIfehT 81 SR SR 21 3R, R o o ol 8, TedTs el A7 3l wedTs 39 avE
AT 3T {36 Farer 199 M=, I T e 1 v l, S F R F # This is The
Hindu report, “States to earn ¥ 15,00,000 crores as revenue in thirty years.” 15 ¢llRg
RIS VYU 3 6 WAl bl 3T o N grer § e ard 2159 6 wroai § doid) =< g,
16 IS0 1 AITY TET BN A Hls T2 E M, 596 RN H GG & IWRAR BRI 5T
[ & a1 T are il owd aren a4 ared o9 41w 1] by Srdd) .o
B Ee))... 78 T Wi T@ S (T B E).

v, Tgi%l?iﬂ T ARG B Bid A5 ® R0 R 2?2 “Five days of auction sees
six States reap ¥ 18,000 crores windfall.” This was said in a report of The Economic
Times. T8 U fehTaT SIT 81 € ? 28 g%1 & & #ERI &1 o 7 41 721 o) =it
il el ) e w1, g g1 a1 s 81, Rith [ege bedi-peldl 21 g
& 09T @) W g7 gl 2, 1 gud et WO qRT gl 87 3R # wgn fb
TSl SUTEAIT, T2ITHT H1G HEaol| bl 01 YRT BI1 & 2 2ATaen] 7Y &1 g a1fey
& sfemr el o Moo R e 21 L (AT B Ed). .

MR. DEPUTY CHAIRMAN: Now, conclude please.
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sft T faera: sl SRy e R T @ YT & ver A off, Wi g & gar
7 off| o T BT R, if vou think you are the true followers of Indira Gandhi, ..

MR. DEPUTY CHAIRMAN: Tarunji, conclude please.

SHRITARUN VIJAY: If youthink youare the true followers of Mahatma Gandhi,
you should have been the very first to support this Bill, without any disturbance.

sft SgmTafa: aour S, weads Bl

sft Tou1 for: wv, o Wi o Wi gx T g1, O v wel omga? JerErn
ieft 5 STt AT 9% o o, S THS BT | Ay gl A I fo o, TR
& TP PIERT | AP I/ GlS! AT I BT ol .. .(WHT BT €. 3FTR 3ol
1 fBGIH BRI BT B G B SO, A, AoiG3] a6 ARgi-Hs ol

TR TS &, <1 ARG 1 A0S JATTHAR W, AR ISP e gad gU, 39 R IE] &
uet H el sidl eyl (ama . .

MR. DEPUTY CHAIRMAN: Tarunji, please conclude.

sft o1 faora: 3=, ey 37 o a1 <rrels o g ofiR 218 wmsal § f wRa
& gt xorifare oo W suwr gaele @il o fegl

sftervg Ared (fQerR): sugwfa qeicy, wigay & Sl 4ig4 s Haeed o fda

TUeh A1 TS 2191 et o1 fder =81 3 2

sft IRg AIGT: DIt b1 et 3 LT 2, wdfeht 2w et sivd ©, Siei anfaarndt
2, OTel URTS &, T&1 .| ¥, B9 9K e &1 w1 § o1 &9 &9 91|

sft SgmUTR: 2y g € dlar 81 ey diferg)

sft ¥RT ATGa: 3T AT H AN BT IR [AT-3TT Te i ©l 7 74T a5 I T2
TR § [ I8 TRIT ToT SR &, ©ifdh ST 68 I &1 3744 & 3iR 4t Tz Nrs ar
ST 1 AeR TG e o U el 9 A1 @ oisl iAo 959 91 sAhT 81 5ldd 9%
2 T Sor o wead! 9ieft 8, Add) At €, W A @l Hie 8- gfadi o ¥, Resi
T AT BT A B U 2R oae 2 ford fararet sfey, snfeard) ofey, avamdft
HieT, TSR 1 6 o7 U1 337 e o 721 <mar, ¢ 3 aaT10-1 a3s
TR 21 39 BT T2 2 16 212 T B S, T 37%07 S, TS Bl ST, 3FR 397 d Rl
Bl H ST 1L, 1l A-grgded v, o 3t erd &, ol v erd & w1l Se1eh @rer
=1 g bt 2, sfaerg guea) argl adr e g A, g 4 sigi gad wer
T, 99, IR, 9 8, T8 98 Selhl 81 98] uR 7 SR a8, 7 98f R T8
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T Wt €, T FR1 U S Tepall 81 BIN <9 1 AeR1 g1 goit Wi 2g 81 Wl & a1%
SRR BN IR AW H¥1 o [oIY Bis d1hd AR T 2 A28 21 3 v R arr o«
segregation o TR ¥ AT T YT 2T 31 3yt H it famrelt © 6 amaep T ardt s e,
TEl a1 ofl Hetae e g, SEH A3 g2t sifdrer g s | o) era=) ores & gt
| arifen enfeariirl o ar A fora it g 991 €, 9 el @ et e v 2 1emy S
I%_C'Tlfl?m—diﬁ@ﬁma’?%%, WW%WWW, arany Eﬁ?ﬁT?}T\‘}[ segregate
PIRI? AT TP BT H I S0 ? Al 2y fefae Fhdt e 2, 91 a8 o1 9T
e 2 fsfgae weT § 9l non-tribal FRTE, S8 68 TXH # &1 T2 arfug soIRi auf
T 3Th B T H1a To] foparT, 319 BT T 37 Bb W BH e o412 37 T IRpr I
ot 2 f7 51 ATt # 2 it 2 faa @re 8, 39 59! ST © 95 ST non- tribal AT
&, 9 gl H dadln 2, dfhT vl amin et gudl se gl 91 At 5 | e
Gl Nled éﬁﬂT %\', NIECILEa] segregate PP Eﬁﬁsﬁ -1 ﬂﬁ?ﬁ Q‘\‘ﬂ feerfey et 1Zlé_jﬁ, S Eﬂq%f
TG & faaRT & for vap 3T e ars ot ol 8 e ads & fau Hi s ave 9
o [P & TUTo[E WY@ T SIS EM 8, 99 W B0 AR o WIS o1 2 ST mfeart
AR 2, 379 AR A AT g 3R Tt H§ @5 4 T1 81 379 57! AR axed] o ot
Bl wigi oivrel & 2k oTel ugrs 8, aui anfqardl & aen 2 anfSare) agi guikl wral |
T8 N8 8, dih i 8Tdd 6] 9gd NEl vl 39 wefy § g R s aifey, 2
g fery gl g Wl s RT3 U1 31T b sk s X B, dgi e §, it sy
T S QWA DBls U HI U] TSI IS, I BRISTRT BT 1T RGBT a7 o
BIS QIO ATT H3 & BRIS A A By U anfeadrd aa1 ST, ST oS $ug ot
eRrE T 2 .. (RFEE). ..

S1. UG HAR JIg (SR s): s § anfqardl g |4} 21, 39! 9gd
fem |

#ft IR ATd 2y s 91d wis <yl anfaard) g Ha) 49 ue 9l s |
FC PEl ds g5 7 1 A1 U8 P8 Vel § [ anfeaRil w1 ! i x1ed 81 €1 8y o/ q
DI H Wed A8l g [ 3l el &b w12 4 wsd 981 W, 94 dd bls wr g drdl A8l
21 T AL et 21 ey snfearRe & Amd # W oY o TR ', SI59d W 8, dfde
ITD1 P Y A a1 2T 21 3T FHRT e a¥ i 9§ BRI

st e srmard ¢ A 1 SuTATAf ST, T T AT agd aresT el i 2l
1y & s qid gafeny avs wer g b e any gur a1 sfaerg udd, ol udr e fb 19-
Sfd T T AEDBI GAT, 4~ DE 7 el T2 gal, bl 1 el bl ggl 7 gl
UG BT AT, IHD ATHR 1903 H o T T et bt WifasrT g am, 99 |Ha anexvily
TRNTET W@ St <9 & HeT w9, ST, wes qare vl Sit < SR off, st aarn
TR 2 i doe T wee it e, mifed e o &R TRRIVE 99 9, S99 9 e
AT T Mo seiferT famm <r=m o T o v o v 991 fosit v ver ot go
=gl gl wfgy, @il o @ a1d go & fay 981 8, woifa <o & forg 21 8w
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5T DS ST 7 UDS o SHH TART O & AR 88 e i 78 anfay gefiforg w2
Aot g1 15 of 2w gwH w) gl & i 1 T T2 AT BH Al oig e H 9,
T TSR] ¥ 397 91 1 e o € fh o9 ) IR 7 Wl eeis a9 B, ST
JTR11 A A T St g1 fEy, e al ot wdaeId IR Y 9 991 8 9T
3TYT-aT WIS 1 T2 S 31Ty &1 597 0 1 89N o $1 @ 81 Fia arerl 8,
il el AR X1 H# 81 FHiarerdr @1 599 U1 $w udid 81 gidn b AR ey
@1 P Fre o1 w@1 21 H 98 @ o emuet o) go T @A anfeyl Hgw e
3t o dve 9 g6 81 ¥e1 2, U8 9gd Aras ) a1d 91 21 39 i) Aelae audt & foru arsa
{21 H 3wl g drd wel agan g2 NGT, Jd 19 geymd a1 [ 21 2
BT TR0 o 7ere I feaa a1 St qR &9 o wifearr Sl g Sireen afiR st e e
AR €, I QX BT S| R SR AT € o oot S 3 foegma &) a1 sTad
27? foow W & v werm Mg ot 7€l wig wadr 8, wg W ¢ =€l a7 weand &1 39
el 34 [eyet A QA IvST a1 ¢ faar 21 yen a)d 21 H) a1 u a1 o fery
TG AT R feh 9% 37T 9= 99101 2179 S Ty [ et o1, 3R A a1 & Fadref,
arfearr 1 o ofll vIRe Sit o w2 & fo &1 w1 et w1 819?781 A ©
o 17 =1e Sf SR U & e WAt Y, 7 e R ofk we R A 98] BT Saauie
T TS DI o fopam e, Tt ar et @ g aRr S i i 2, IS S T aT
B9 e, a1 88 g b i gt gl ve wavd, forg Rl asi & @mree ve 9 e
I FIT I H17 A9 Foret 3 fGeTe wl st (B R d diT dgan g dise
of, T AT TG Il U= ek e &1l 21+ g M Ieh o= & Tz # o avgan g fobs 2ament
e WA foemd &1 67 S o1 Aifenl eEa 19 oo § o g s g, Si-oi
QIR G V8 &, H e 121 ared1 8| I <RIHT U= A1 3R 1Y &, wfeh o el
BT ¥ 31T 31T oY PET S, [ 1 a1l B6 MR HRAT AMSY, 7 8 AT 83 ¥ 21 37Tl
et foTg i S eyl ame Jued= aTed | SRl B ATy, dre ven Hel ofl |
I3l 1 AT, T Tep AN A a1, 79 b U] 591 9 1) fore T =1 =nfeyl
T AT PLAT BT 2, AT 98T G- J3IR X1 BT 8, A1 TE RIS T8 Sl 31y 278
TeAEH! FrepTet STl 7 3muRt fthv s g fo S3rap! fors Bifsul oMy weema ¥R,
31T I ~ITRIT BT ATST, T G 93 &, AP I Y01 =y Te 1 b 7 590 9 o et
aFrettorol o AR H §, # 9159 dd & 00 ude aatiolsl & ue1 9 3|

ft IR wiwY gwg - AR ofl, @ A | Jur § b ey wg) 91d @8 @ 82
. (SHIET). .. ATY TG AT I1 B TG 8, clfehT a1 A AN AR B2 .. .(FFEF)....

oft T IAEATA : Ueh A1 9d1g v b elde wAd) e ? dede o gl gdi b
“rait wt, Tt g & WP Bt dow FraTe) Aode BT IR RIE? RIBE oG
2 T w12 faar amor 1 umer 21 ome? 19 O U ol o, Ay 39 " 2 T A, U8
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Ayt forg 2, wfes T w97 9 we 2 1 any e 39 fore @1 sifsy, ssw fewamgl
ZH T B B 1o 1T TG, 319 WS 8IhY a5 [S@sy| (W &1 =) 3y w2 fh
B 4T Sl o TR BT FATET 3R S R X1 il A 1 T T2l g o 3 S¥R1 90 T=Ae
HEHd , el 2y ofl Wikflor usie & v 2, § 9w diflor o favel €1 A g
foh fo1q ©is B2 B9 1T &l U a1 el &% B BT a1ia vl

ol TEAR S Fhd1 : P AT AR Felde BHS BT 9l wuieid e g,
IR AT ST 21 21 3T et fop adl aIct & wew o1 399 ATt fom 2 2
3T ST 31 U 1% GG o fOTUT, T 3Tqeh! TsT 7 31 ST fo For A sy
A g uEdrd fear 8, 39 A Sewil &) ARy w1 2

aft 9T AT ;W RIS BRE AEe & o "Wl off, I e # Ay
3 wrofla speret Sff o 41 o forg S8 S, o7 2nere et 3esT 841 9es 9di &l
forrgRY amyat 81 2R 2y U - e ) @) 91d e, o ug e gl 2 # ar
G W BT 5 T8I g

oft HEaR S Ashd] : 7% R -RrAe) €1 2, A8 omuh! #TeH 81 2T T g
ATy St AT ST e, S IR T AR L (EETE). .

SHRI P. RAJEEVE: Actually, the Parliamentary Affairs Mimister has questioned
the mindset of the movers. At the beginning, I said in this House itself, and we all
mentioned the importance of the Select Committee and the Standing Committee
system. So, I request the Government to consider moving a new Motion. We are
ready to withdraw the Motion if the Government is ready. At the beginning, we said
that.

st e s : 77 @E f oy 9o fow sy, =R a9 A81 ) o iy
1 ¥ oY, TTEH AR A 954 Pel, o I g1 UST| TR U 01 He T Bl T AT
Ay fa g7 B IRAY, TN ST BT T

MR. DEPUTY CHAIRMAN: If the Government Motion comes, then, that will
get precedence. ...(Interruptions)... Mr. Rajeeve, in any case, if the Government
Motion comes, then, that will get precedence.

SHRI P RAJEEVE: The Parliamentary Affairs Minister has questioned the
mindset. At the beginning, [ said it. If the Government is ready to move a Motion,

then, we are ready to withdraw our Motion.
MR. DEPUTY CHAIRMAN: Okay. Now, Shri Tapan Kumar Sen.

SHRI TAPAN KUMAR SEN : Sir, I will just take three-and-a-half minutes.

Number one, I appreciate and welcome the laudable objective of the Bill, focused
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at tribal welfare, as explained by hon. Leader of the House, {ollowed by the hon.
Minister of Steel and Mines while presenting the Bill or justifying the Bill. Objectives
are quite laudable, but arrangement should be there on the lines of the Bill.  There 1s
a serious mismatch. Please go into it. Money going to State does not automatically
mean going for tribal welfare and the Bill itself should prepare concrete provisions for
that and in that direction the Bill needs to be improved. The second point is, I also
appreciate, rather stand encouraged by the concemn about the labour working in the
mines, as explained again by the hon. Leader of the House. Because of the auction,
that arrangement is there. The mines which are operating presently, non-coal mines
basically, — for coal a separate arrangement 1s there — many of the mines which are
operating will go to change their hands because of auction process. In consistence
with your concern for labour, at least keep a provision in the Bill and also in the Coal
Mines Bill that even after the change of hand, change of allottee, the workers working
there should not change. Then, all these sympathetic talk about labour will sound
realistic. Without ensuring that, don’t go on speaking like this because I have personal
experience. | worked among the mine workers. 1 know what 1s what there. That 1s
why a Select Committee 1s required to make these improvements, not to scrap the Bill.
Thereafter we discussed. Why four hours? We can discuss it in more detail and get it
passed. But this improvement needs to be made. Without that, this is just purposeless.

sft wrefier == fian (SoR we ) < A SwRrATe T AR e, 39 TR ferare & ==t
dlardsHe & q1g g gt 2 9 it g9 o 2= gar o v, dfb anfl fda & wawu
&b A 21 g8 S sl ig fd ag gHive el gl aifey fb g9 dlv fad b
fa<er # &1 erre ug faer enfearfai & g & fory o g9 ave & wirge 89 &, 3k
I o TorT 2 3% 59 f9al & 3911 WRIST 19T, o1 S99 B9 | 39 9eT #, 359 faa
& ger § i1 b1 9 g1 D) 1S &, ag we Wel § 9421 81 et /ey | A ug
wel e & e B < <9 ofe a8 te srfeaRe o1 <3, S916 Serm & fau
&3, 31 fory harg o 331, Fonef 2l @) Refegeye i @, 3 wrd) il 2mem fae
Heor Tel ol Yegaeta 78t e ¥, foras 5= a1 5Hd wreT ggd|

HEIG, 39 ¥ I ol AW &, S5l @l gl & [y =i g9 ol = =g Radwe &)
of} foh AN gY! Aelde BAST | AT SITdT, df Hoide BAS] | 59 GRI A5l & Hu
ferame fopamm 1 e 2 317 37 aTaTar sH AR o W ST Rt wel 2, 9 99 ol ot

FHHCT A HRIST BT TPl Bl

it e 3w 1S e/sw 1 ves 91 @2t o g oe 2 & aiifera e fiRTs e
BI I, bR I 918 &= SR # I YO 9181 8 o F1 39 916 WM 975 81
ST, 9T 2rTgFediss §1 Sy ? v 1l 8, 3ifew & fory 9t precedents &, U 41X
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T, AR-IR I ST U 21 3FR 317 SHH | Acide HHSTH Holkd & 3R 3R T q1°
Jrotde ST 1 For & for Fefior 2 2, T ot st aiifs i & @y # ufore 1
RIS, TE TaIC € T o1 IepaT 2| TAT T2 1 © 1o 319 I 9% 919 T2l ©, 3M9<h 9T
SHB UTa 81 safery ue yadRs Sa [ As 3iifSHe @ sl s, seifery sawt
Jclde DACST | Te ] AT STFT AT 3% 58S Uiasn=i o (s d § g1 oy s arsu,
g Wl el 81 gH) g Radwe € 3 g4 a1+ 28 91d ugd W gl o b g1 mifdstg
PTG 3= AR AT BT Sy o 39 fey avg 93¢ 9 9 Msia an & 5, Tt
S IR ®5 ot foar smar anfen ardft Sves St 9 ok g9R qd wewii = i aer, g9
Fga At U= ol R 2, ST Erge g @Y ot i agd 3 it @t 2, et
&Y @b, W1 Afeard! 2, 91 fres gy 8 §, IRIE 99| WG] BIET g9 9dhdl §,
AT AT T 2| garg |

SHRI V. P SINGH BADNORE (Rajasthan) : Sir, I stand here to speak on the
Mines and Minerals (Development and Regulation) Amendment Bill, 2015 and also
[ will talk not on the merits and demerits above, but even on the Statutory Resolution
which is here. I don’t want to really discuss the merits and demerits or the provisions
of the Bill, because that we can discuss only after passing of this Motion either this

way or the other way.

But, Sir, let me come to a larger issue. The larger issue here is the eight Ordinances
issued. If they are also going to go through the same line, I don’t know what will
happen. We are really testing the waters here.

Sir, 1 would like to talk about the model that we have adopted from the West
Minister of the British Parliament. Now, in the sixty years of Parliament history in
India, we have never come to a situation that has been created today. People have
been talking about the tyranny of the other House and some can talk about the tyranny
of this House. But, the larger issue here is this. The real point here is, after adopting
this model, whether they also had a situation like what we have today. And, let me
tell you, they also had a situation like this and it was on the Financial Bills. The same
situation had arisen on Financial Bills, in England, about 200 years ago. And, when
that situation had arisen, what did they do? 1 will come to that a little later. That 1s
why what we have adopted 1s that the Financial Bills do not go to the Rajya Sabha
for their passing. That 1s what we have adopted from the West Minister model of the
British Parliament. Sir, the same situation had happened. .. (Interruptions).. Now, here,
we have come to a strange situation. So, what happens now? In the British Parliament
they have a system and I don’t know when and how we can adopt it, because it is going
to be a long process. And, if this happens, the whole country can come to standstill
and we will not be able to take up any developmental works. What happened in the
British Parliament? Let me come to that. Sir, in the Upper House, they stopped
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a Bill of the House of Commons. It was referred back to the House of Commons
with whatever amendments it wanted. And, they do not have a system like we have
i.e., Joint Parliament Session. Then, it came back to the House of Lords and it is
circumvented. It was then decided that if it is passed twice in the House of Commons,
it does not have to be passed in the House of Lords.

SHRI ANAND SHARMA: The House of Commons 1s not the Council of the
States.

SHRI V.P. SINGH BADNORE: But, we have adopted a system which is very
equivalent to that. You can say whatever you want. But, let me say what I want to
say. Sir, this is the system that we have got from the British’s West Minister model
and unless we have something like that, 1 think, what 1s going to happen is there 1s
going to be an imbroglio which cannot be sorted out and every Bill cannot go to Select
Committee and every Bill cannot be taken all the time to Joint Parliament Session
...(Time-bell rings)...Sir, this Bill has already passed through the Standing Committee
and the Committee scrutinized the Bill.

This is what I wanted to say, thank you very much.

sft fefraora Rig : s Soerwafer Teiea, worre=ia 2amen 7 foft o foem @t
Tt a1feren =ral SRR, SO 21 3resT R SUY B AT 3RATI L (SGET). ..
gufery, Al =g Qe S fob arcffres gyl 8, oiedr & o1 g3 &, ol & AfeRr
ﬁ@%’@%ﬁ?iﬁ%ﬂ%CouncilofStates%,WﬁQWﬁ%?ﬁ@Wﬁﬁﬂiﬁ@ﬁﬂ%
A & HEH ¥ faed G gal 9 81 oIkl 99 a@ g9 g =8l b s anfaul ug
EAN TR S22 2, forrds fo e dlae oict dl i @l 2l

A1 Sugnfa w8lgy, R-9R U8 D8l ofidl © b gHN] Sedr saH1 oul
auction ¥ il # 11e fadrr wigar €, Ay SuawHfa Hgleq, U8 €L vl
g it @1 99 o 1% natural resources should be auctioned. . (Interruptions)..
Please listen. It is a fact. Sir, I would like to point out f& 2005 # wig I der T
T, Lyl Qj%l(' ...(FIIF)... H81g, 99 GHY 99 89 o1 7 auction &
fory \rT @Y, T 2y £t o R R SieTe gret o JeT i g /R A auction @1 faRTe
faram ol ...(ae™)... safa fear o w=ife 3= Ser o {6 u% vsa s gl g
oI # 597 9191 3 WA & b 59 o9 & foraT i wier wuer 2, 98 vl sl wufa e,
S P AT T2 2

= 1 STaHrafy weie, ¥ amad a9 ofiex 3w S 3w, o fo v fagm
amld W 8, § g arg fgamr aredr g [ 2y auction @1 T41 Ve 181 Hepd| 2
g ARBIY DT fddd el 2, 2% X1l o e AR o ue 8, sutery anyar ag
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P TAT 2l ... (FIEF). .. IMTDHT FUAT TeAd & [ ordinance T&T MU, 7 T8 T=07
I G99 T2 ¢ T A2 WYl WAl @1 2, 39w s Bl A2 T o @ Ao
SYCTE| P 3T e T Al |

AT R STRTATIRT AEiea, gas) a1 78 2 b A dffs ol & g = fihe
* foanl L (). S Bl o g anfeare &=l | s 2, T wwr tn
Consolidated Fund of State # ST 2% X152 1 2% 21w g fob a8 9 anfaard!
&l | wrd e 21 g Bl

AT SURATIRT Aelga, # SMusl 3TRIg ST aredl v [ 3 9K a1 shad
EAETSi 3l * el & forw, S9 &1 * e & forw o o <21 81 89 | 99t 9 81
AT &, T 99l ST A8 B, Al g9l R ¥ 78 89 B¥ clause TX, % fag 0%
rcide THCTH gdl B AT B, ST 81 dae die ! @1 AT B ol

MR DEPUTY CHAIRMAN: * is unparliamentary and it is expunged. Now, Shri
Sukhendu Sekhar Roy.

SHRI DIGVIJAYA SINGH: Sir, I have a point of order. The Members from that
side have said that [ misled the House. Please appoint a committee of the House to

look into who 1s misleading the House. ..(Interruptions)..

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, as an ordinary student of
law and a new entrant to this august House, the Upper House of our great Parliament,
I was wondering whether the discussion should be limited to half-an-hour or one hour
because, according to me, this 1s a major Amendment of the original Act. This House
ought to have discussed the matter threadbare. Unfortunately, I am disappointed that
so much time has not been given for highlighting the provisions of the Bill, one after
another. In any case, since [ am duty-bound to abide by the ruling of the Chair, I want
to make a few points in addition to the suggestions made by my leader in the House,
Shri Derek O’Brien. I would urge upon the Government, at the outset, to consider the
concerted suggestions given by Shri Derek O’ Brien on behalf of our Party. In addition
to that, I would like to point out one particular area of our country, that 1s, Keonjhar
district in the State of Odisha.

All of us know that Keonjhar is a very backward district of our country. Everybody
will be amused to know that among the top ten tax-payers of this country, three are
from Keonjhar How could it be? Because those three tax-payers from the Keonjhar
district do not belong to that area. But, they are the owners of the mines situated

in Keonjhar district.  So, this 1s the tragedy of the mining areas of our country. Sir,

*Expunged as ordered by the Chair.
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according to one of the major provisions of the Principal Act, it is incumbent upon
the Government that the Central Government should take all such steps, as may be
necessary, for conservation and systematic development of minerals in India. What
conservation are we doing, Sir? We cannot add one tonne of any mineral to any
mine in this country or anywhere in this world. Whatever the natural resources God
has gifted to this country, we are owning that. We cannot add anything to that. We
are selling out. We are leasing out. We are extracting. We are finishing. We are
ruining without thinking about the conservation of the mines to the extent that it is
required for the betterment of the country’s economy. Sir, what are we leaving for
our next generation? One of the major provisions of this Amendment Bill is that, the
ownership will be given or the lease will be granted for 50 years, prospectively and
retrospectively, without making any assessment. What about the prospective renewal
of fifty years? Is there any assessment made by the Government that the lease is
granted before the commencement of this Amendment Bill or the Ordinance? Is there
any such assessment made whether those people, who have been granted mining lease
are acting according to the provisions of the parent Act? There is no such assessment.
Therefore, 1 would urge upon the Government to make an assessment of each and
every lease granted to the lessees and to be granted to the lessees. All these lease

contracts should be assessed for the betterment of our economy:.

Finally, regarding the issue of Trusts, which my friend from Odisha has
highlighted, the State Trust and the National Trust, there is no detail about the formation
of the Trusts. My humble suggestion to the Government is that the participation of
the State should be more, not only in the State Trust, but also in the process of giving
allotment, grant of lease, decision making, e-tendering or whatever the Government 1s
doing. In all the decision-making process, the State Governments must be taken into
confidence. Lastly, if at all, this Amendment Bill goes to the Select Committee, that
Select Committee must decide the Bill within a definite time-frame and as quickly
as possible. The House has the authority under the rules to fix a time that the Select
Committee make a report before the Committee.

MR. DEPUTY CHAIRMAN: Shri Anil Desai.

SHRI ANIL DESAT (Maharashtra): Sir, I rise to support the Mines and Minerals
(Development and Regulation) Amendment Bill, 2015. The NDA Government has
taken appropriate steps to promulgate an Ordinance to allocate minerals through
auctions. Sir, this Bill...(Inferruptions)... Sir, let me speak. ... (Interruptions)...

3 91 STl STRTATIRT TR, 1 IE e I BRI E7? ... (FagH). ..
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MR. DEPUTY CHAIRMAN: You have said that you will not give names.
...(Interruptions)... You all put the names. Why did you speak then? You all gave

names and you spoke. Now, you are saying this. ... (Inferruptions)... Sit down.

oft 9 ST : Syl S, 20 U ey aH 2ra= .. ... .. (AT

MR DEPUTY CHAIRMAN: Only one or two names are there. ... (Interruptions)...
Shri Jairam Ramesh, Shn D. Raja and Shri Javadekar, only three names are there.
..(Interruptions)... Only three more names are there. ...(Interruptions)... af3Tl What

do you want?
SHRI DEREK O’BRIEN: Sir, take it tomorrow. ...(Inferruptions). .
sf} STFSITeT YR @A : 31 el PRIG, ©: TS T B, (FGITH)

MR. DEPUTY CHAIRMAN: So, what? There is the BAC decision to sit up to
7 p.m. You should know that. ...(Interruptions)... AT 91 TP a1 P fo1T You should
know that. ...(Interruptions)...

Aft TR 3T ; 379 S BT & T BT A 1o17 ). ... (FEIT)

MR, DEPUTY CHAIRMAN: That is up to you. . .(Interruptions).. Okay,
Shri Anil Desai.

SHRI ANIL DESAI (Maharashtra): Sir, this Bill is designed to put in place a
mechanism for improved transparency in the allocation of the mineral resources,
obtaining for the Government its fair share of the value of such resources, attractive
private investmentand latest technology and eliminating delay in administration so as to
enable expeditious and optimum development of the mineral resources of this country,
India, which is well endowed in terms of most minerals. However, over the years, the
Indian mines and mineral industry is passing through a critical phase by witnessing
a negative growth, though mining sector is one of the important sectors in India’s
economy and contributes around two per cent to its GDP. To address the emerging
problems in the mining industry, the Govermnment has promulgated an Ordinance.
Although the Mines and Minerals (Development and Regulation) Act, 1957 has been
amended several times to bring transparency and high efficiency in the field of mining
sector, yet several scams were witnessed. In the last few years, the number of new
mining leases granted in the country have fallen substantially. Alongside, second and
subsequent renewals have also been affected by the court judgements, which led to

dependence on import of coal. ...(Interruptions)... The present Bill brings in...
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Aft TR 3T ; AT SURTHTTRT TG, 31N 319 9N 6 6T fSTn T By 8
2 arsArRT aiet @i 4t 20 e frer wnfevw.. . (@aEm). .

MR, DEPUTY CHAIRMAN: Only three more speakers are there.
...(Interruptions)... Only three more speakers are there. Sit down. ... (Interruptions). ..

Only three more speakers are there. ... (Inferruptions)...

U CI9H Ve S Y Fehd ol .. (I ). ..
Uh A TS : 208 R b 272 .. (FI). .

MR. DEPUTY CHAIRMAN: Tt always happens in the House. We always take
more time than that is allotted. ...(Interruptions)... We have only three more speakers.
It always happens.

At 9T 3Rt : B U B e argw frer?. . (9. .

MRE. DEPUTY CHAIRMAN: You only gave names. ...(Interruptions)... I have
not taken any minute. You only gave names, and only spoke. And, now you are saying
this. ...(Interruptions)... Sit down; sit down.

oft TouT faer . 3 9 A L. (). .
ot ITMATIR : 2y 11 93U (™). .. 9 S, L (SHEETD. ..

SHRI TARUN VIJAY: How can he disturb the hon. Member? ST9 #oi 3T & WS
g9l B ...(FFEF). ..

MR. DEPUTY CHAIRMAN: Nareshji, I want to make it clear. See, now always
this House, in any discussion, has taken more time than that 1s allotted. And, today, 1
have not taken a single minute. You all gave names, knowing that it is this. Then, what
did I do? So, I only allowed you.

SHRI P. RAJEEVE: Sir, it was only half-an-hour. ...(Interruptions). .

MR. DEPUTY CHAIRMAN: T asked you to see the board. ..(Interruptions)...
How many minutes you took? Now, sit down. ...(Interruptions)...

SHRI P. RAJEEVE: That 1s not correct. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: T am not allowing. ...(Interruptions)... You gave
all the names and spoke, and now you are preventing others. ...(/nterruptions)... Now,
Shri Anil Desai to speak.

SHRI P RAJEEVE: That 1s not correct. That 1s showing four hours” discussion.
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay; it always happens. What 1s the problem
today then? .. .(Interruptions)... Then, why did you field your name? Why did you field
S0 many names?

SHRI ANIL DESAL: The Bill also proposes to set up a National Mineral Trust
created out of contribution from mining leaseholders in order to have a dedicated fund
encouraging exploration in the country. So, [ would urge upon the hon. Minister to
focus his attention on mineral exploration in Maharashtra which 1s endowed with a lot
of minerals. This would provide employment to the youth in our State. Recently, the
Government has opened bidding for the initial 21 coalmines. T am happy to note that
the offers have already crossed eighty thousand crores. The bulk of it will be going to
six key coal bearing States of Madhya Pradesh, Chhattisgarh, West Bengal, Odisha,
Jharkhand and my State, Maharashtra. The rest of the money will come as royalty
over the lifetime to these mines, so the States need funds. This money will come to
States as booster to undertake welfare measures for the people especially the health
of the mine labourers who are prone to all kinds of health hazards. This kind of fund
should also take care of their basic amenities and overall standards of living. When
CAG pointed out that the Government had lost huge revenue on account of allotting
coal blocks according to whims and fancies of the UPA Government, my friends in the
Opposition had criticised and ridiculed him. When the bids are received of more than
eighty thousand crores, [ think, the CAG has proved itself. It 1s a progressive Bill and
I support it wholeheartedly. Thank you.

MR. DEPUTY CHAIRMAN: Shri Jairam Ramesh. ...(Interruptions)...

DR. CHANDAN MITRA (Madhya Pradesh): No, Sir. ...(Interruptions)... Time is
over. ...(Interruptions)...

MR. DEFUTY CHAIRMAN: Dr. Chandan Mitra, the BAC has decided it on
26th — T checked up that — that the House may sit up to 7.00 pm. Tt is already
decided. .. (Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, we abide by the direction you are
giving. But the same BAC has also decided that the debate will be for four hours.
Therefore, it cannot be selective for one part. ...({nterruptions)... The time was four
hours. ...(Interruptions)... All of us want to speak. .. (Interruptions)... Give them full

time. ... (Interruptions)...
SOME HON. MEMBERS: Tomorrow. ...(Interruptions)...

SHRI ANAND SHARMA: I would make one thing clear, Sir, that what Ravi
Shankar Prasadji has said is that the time allotted was for all the parties. BJP’s time
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was 40 minutes. ... (Inferruptions)... The rest was our time. What 1s their objection to
that? .. (Interruptions)... You take your time. ..(Interruptions)... You cannot tell me,
you cannot dictate to me. ...(Inferruptions)... 1t 1s our decision not to take our time.
...(Interruptions)... It is our problem. .. .(Interruptions)... Don’t tell us about our time.
...(Interruptions)...

SOME HON. MEMBERS: Tomorrow. ...(Interruptions)...

f} A& eI Aehd! : 39 A1 9184 8, AT .. (FEEH)....

forera warera & vroa |, S e A3 & 1o Halt qen 94 siv adiwm i sl
HaTerd & Irod W2 (sft iy et ) : amues IRy e & fau g TR L (aETE). .

MR DEPUTY CHAIRMAN: I have allowed Jairam Ramesh. ...(Interruptions)...
Listen to Mr. Jairam Ramesh. .. (Interruptions)...

SHRI JAIRAM RAMESH (Andhra Pradesh): Mr. Deputy Chairman, I wish to
make only one point that the UPA Government also.. ...(Inferruptions)...

oft HEAR IR Ahd! : 97, e @l reply & forg ua wer ... (@@gm)... o)
59 T fewpas & v 4 b 2k aifev ... (aeam). ..

Ueh HIF 1 WG« SRR YA Sfl, 2019h] §H del YA-1 diedl .. (SAGH). .

SHRI JATIRAM RAMESH: The idea of laying a foundation, in this draft of the
Bill, has come from the UPA version of the amendment. . .(Inferruptions)... But, I
want to say that the UPA version of the Bill not only did it...(Interruptions)... Almost
200 crores of rupees...(Interruptions)... It would be in the fitness of the things to send
it to the Select Committee. ... (Inferruptions)...

SHRID. RAJA : Thank you, Sir. ...(Inferruptions)... Infact, 1. (Interruptions). .

MR. DEPUTY CHAIRMAN: Please do not disturb. ...(Interruptions)... Please
sit down. .. .(Interruptions).. Please sit down. . (Inferruptions)... Please listen.
...(Interruptions)... I have told you that the BAC has decided to sit up to 7.00 p.m.
...(Interruptions)...

SHRI D. RAJA: Sir, when 1 brought the Statutory Resolution against the
Ordinance, my purpose was that the Government should.. (Interruptions)... 1 would
like to tell the hon. Leader of the House and the Government that the Left parties
are second to none in fighting for the development of the nation. ..(Interruptions)...
The Left parties are second to none in defending the rights of the tribal people and
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the poor people. ...(Interruptions)... But, this Bill is...(Inferruptions)... Sir, let me
finish. ...(Inferruptions)... There is a serious amendment. .. .(Interruptions)... I am
not getting into generalities. ...(Interruptions)... Sir, there is a serious amendment.
...(Interruptions)... Inthe name of development...(Interruptions)...

MR. DEPUTY  CHAIRMAN: Okay,  okay. {(Interruptions)...

ShriJavadekar. ... (Interruptions)... That’senough. ...(Interruptions)... Shri Javadekar.
...(Interruptions)...

SHRI D. RAJA: The Government should allow ...(Interruptions)... This will
lead to eviction of tribal people and the poor pecple. ...(Interruptions)... This is a

very serious thing. .. .(Inferruptions)... That is why the legislation will have to be
scrutinized. ...(Interruptions)...

MR.DEPUTY CHAIRMAN: Mr. Javadekar, are youspeaking? .. (Interruptions)...

SHRI D. RAJA: 1 say that this Bill should be referred to the Select Committee.
...(Interruptions)...

st UBTe FESH: ITTAMN AEGA, ... (FAIF)... § 59 TSI BT A96R T

[y (sht .41 Rig ge+v) diordi7 57

i, | 91 T8 ¥, 981 e Sl L. (@agF)... | 91 381 ¥, 991 9l o
. (IR, .. 7 0 S 7 T ] . (RIhGET)..

THE VICE-CHAIRMAN (SHRI VP SINGH BADNORE): The House is
adjourned for ten minutes.

The House then adjourned at twenty minutes past six of the clock.

The House reassembled at thirty mirnutes past six of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Okay, now, ...

SHRI ARUN JAITLEY: Sir, ...

MR. DEPUTY CHAIRMAN: Do you want to say something?
SHRI ARUN JAITLEY: Yes, Sir.

MR. DEPUTY CHAIRMAN: Okay, okay. Please.
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SHRI ARUN JAITLEY: Sir, I am extremely sorry. In the midst of some
disturbances, the hon. Member, Mr. Jairam Ramesh, was making a point; and he
referred to the 2011 Bill, which he said, the UPA Government had prepared. In fact,
I have checked up the facts. In 2006, the Planning Commission had appointed the
Anwarul Hoda Committee which went into the whole process of how minerals should
be allocated in the country. A 2011 Bill was prepared during the UPA. That Bill - this
1s only a piece of information and [ am partly corroborating what Mr. Jairam Ramesh
1s saying -- was referred to the Standing Committee. That Bill had a provision for
auctions. It also had a provision with regard to first-come-first-serve. Both these
provisions were there. Now there was a little bit of confusion as to who would decide
when to auction and when to have first-come-first-serve. That Bill went to the Standing
Committee. The Standing Committee in the later part of the year 2013 submitted a
Report. By that ime we were very close to the elections. So, every provision of
this present Bill or the Ordinance 1s what was already a part and substantially had
been cleared with the only difference that that alternative option between ‘auction’
and “first-come-first-serve” has been eliminated and now you have only ‘auction.” That
is the only real change. This Bill has already, in its earlier avatar, gone through the
Standing Committee once. ...(Inferruptions). ..

SHRI JATRAM RAMESH: So, the tribal welfare provision which you are

claiming 1s present in the previous one or not.

SHRI ARUN JAITLEY: Therefore, I expect you not to oppose those provisions,
and that is the reason that if one is to obstruct merely because it is now we have changed
sides, it is a different issue. The fact is that these provisions have been cleared almost
entirely. Tam saying ‘almost entirely” because there is a marginal change. There is no
longera ...

SHRI DEREK O’BRIEN: Closer of mines is missing in this one.

SHRI ARUN JAITLEY: We can deal with that Now, this Bill has been
substantially cleared by the Standing Committee ...(Interruption)... and therefore it is
for the hon. House to consider whether any purpose will be served in again sending it
to a Committee itself.

MR. DEPUTY CHAIRMAN: Okay. Mr. Javadekar.

1 TBTE SIESHT: Hsl 11 b i1 o & bl &b dig 314 SHd] Reui-s @i
1 2 I K B K R S = M ) B o B B e 7 WO 241 i | b | s ek e e A e
FR BN IS 1 =9 g a0 T2 B 27 [ == i, F®iife 78 g69 ¢ fsde 3,
I -8 SR aaad ke 3 g 9w o 718 fomar @ — Discuss, Debate, Decide.
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T TR & SHE D] 31T S| I a1 2 © 2 AT OIF < 21, 79 5H doed 2 o
T =T 3 W AT T8 872 ST 39 FIver 7 31T & 916 A ey 74l 9 4R IR, A8 |
3G BRI BITS | .. (). .. 379 SR 71, 721 Ji o7 o qd 7] w31, S i o
U RS HAdT R, S8 BBl b gq18 ofl dred 2 T afiaerd o3| a1 89+ a1 Tl 2T
A1 1 gHe =gl er, A9 1l L (@EEF). .. 2mue ot AR ang 89 el S
HTHIET oft 950 P BT aTed o, alfdhT e w781 i e s9a ) grad gl
B for v fagT srefomelt werr w=it @1 <fidtams &1 stamE S &1 v T8 3me o,
AT TR faml 12 e 9 R 22 U8 W @ SMETT © Ui § IR T ar
21319 3T fehaanT fomier ov 38 87 TRefSar #1? anud! @ wfzu? @, g 4w
gt eft = et off]

U A 9 : fore 9|

oft b SIEEET : gt .. (@), A dF <Frpe” ¥ 9id @ E U e, fagh
i e, a1 7, 2l of 3k war ded)ofil as § 5 as ver ) gan faur @l gd #=
off, I=si1 €1 I 3@ 7 A | gRT o= fwgen) 3] g d gl B arel i off|
FE I T o & B ¢ AR B BIeT 2|

aft 9T 3T ; 39 g8 It v el (aE ).

ft gehTeT SIS HY : TR Fo 2] AT Fepd T21 WG| 89 FO B oI B
Haheq TIth¥ ATY &1 TH S BT FAT TGl ATST BRI, gRT T |

ft RS AR (e wden): Tau wd dgfery.. (@@gm)..

f} TR TS SITESH - 21 Wl eld HCTAR Dl 20 deefdl, YT & gd gl
g Bl . (FAEF).. STdl Gl Y8l © .. (@EEH).. oi-dl 94931 <8l 8 ailld amyd a9
# o1t ura T e T @ <), B9 99 QR a1 X8 1 AN W |HST ]9 21 bid |,
freved 9 - 2l 994,000 ¥1s 3ol dep Wared § 210 &, 3% 4 2mud1 311y ded
of fop 2o =1l <husht = o @ e, safery 9 <o 4 gar w@ve 81 =i afw g4 Rod
TS ST AT g i ardl TaTH B Bls WY ISR Tal 31 ¥8T 2l i Weiar
2y, A7 A} 2| 219 S weT foh 32 We™i A §1 @R BRI A1 3R YT 200 W
g |1 free @vis 2 ? ag vl o] Freldit 3mg o fohgent faxier ov <@ 872 ¥l
B S bl [aNE B e © 2 U8 ol & w@oir § sirg, feodl @) uihe § w2 s as
el Fieaa &, 9% b 21 E sl @t o o 72T SIroem st aarsy (|t a8t
JATRET §| AT I A2 € [ 218 3 gl 31 121 81N, discretion ¥ &1 € 1IT| 3179 T80
ST foh ST 98T DI B SR, 140 Fof raf~ri B11700 TS €7 &1 BRI Bl
TR AT Hd H 11 amads wrot # <o wrd qud # gl et o, agi ga it war
et \yoe A firelah? g T et wran? S Rt f&a, forwrast e, = g, fareft ot
dl St g vl g9 e RieeH g1 ot oY 38 8, 20T &8 98 Bl 319 gHal i1 faxle
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[&ft srepTer ST @T]

P ? Pls TOIIA &, ST oo & 1 ga1svl 71 ff 7 vgd &) Fal.. (A= ). .
b 2mgenT aife .. (FELIF). . 3FR ¥ S feob G Giel § W TaR & 2ARTY ¥4 X8
3 3yt e o werTT e it ared o i e g1 wfe T 3= aifeer 121 o e,
2% 2ATY [ at 11 weh ol i vwr 18] ov § weren? eel 9 fug) and) of?
AR ATART YOI 2. ().,

oft 9T 30T : pwi 9§ andtefl?

st yE A ER : g wel 9 addie). . (eau™)..

aft 9T 3T ; et 9 a1l eft, 3y T gars

oft TR TIT TS BN : g% a1 37 Hal oY, gaR woT ol aawin el aie e wa a1
f&2m| ara R R T3 e 21%%T © & =al 9 ' W@ €1 3117 S R AT €
442 g1, 6 T T1fRU, 8 T arfev iR giad W 21 diareT 8, ¥8 9491 @l 54 8, i
379 3 =] 3 R 81 U -1 9IS 3 9 &, 39 991 9 TRE 2| A8 R sIe s ?..
(SHEIH). . 599 e T w2l a1 i

sftelt Yopent TR (2 uGw): b 9 e B

Aft TR TIT ATISHY ; S TTRT, T 7T AW A TR B BT 2, NI 9 g 721
glemy ged X2y, ged ¥Ryl ..(HaEm)..

MRE. DEPUTY CHAIRMAN: Why do you disturb? .. (Interruptions)...

oft UBTI AESER : U= a7 T T BT ST, SRR H1 S, 396
ETOT H T ST 3TTDT G &, ATT ST AR &Y 8 & |

MR. DEPUTY CHAIRMAN: Please keep quiet. Mr. Javadekar, take only five

more minutes.
3} FHTH TS HY : TR, H TATK B IETE) 1 am concluding, Sir.

MR. DEPUTY CHAIRMAN: Take only five more minutes. I have to put it to

vote.

3ft yrepTer STASHY : H FRER g, ©ifeh T 7 59 BT 1 ) W ) W, # g9 e
6T HGRI G AT HY AGSH DI G HRY| .. (FFIF)...

MR DEPUTY CHAIRMAN: Youmay take five more minutes. ..(Interruptions)...
I can stop the Minister also!
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3t YT AFSHT: {7 TET IARNI .. (FAQTH). .. 31T TLEDB] BT @ T2 2| MY
38 A TSI o ST T2 | Wi | ST 99 IS 81 ST 7 A AT o g o
(AT, .. Tt w1 Y ey Sy 2wl .. . (Hau)... God! 7 39 F=i 817 37
g ux et Tl <2 g1 2 24 wrde die 9, arg ¢ yede i el w21 @iy @R a1 By
<8 817 .. (WM)...

8t rferer T = 219 wuil g <l L (FEEF). ..

off TBTI TESEHR: 2R ARl A a8l 9 ger e, 9l agi & W o Mivaa 2, ue
Ay S AR (G, .. 3T FRAT-T=T T2 BeT? MY SR A @ 910 Fal
3 SRl et 1 U1 b fQu) 3myds ygel fae w= 21, 4 e <2 o nev aef 3iiv ggi g€l
8% AR WS ok I7TH TS1 HRIAT, 9 U 5 philosophy & Y2 1, ...(F S1ED...
Y, QT el f95er 9, 20 faferam Siad, e o 20 89IR @2 DU 8 |Id & Rl
o fory S=gi 18Ul .. .(OFa BTEdD... T8 91 W e o1l ... (0¥ DI EdD...

MR. DEPUTY CHAIRMAN: Okay. Please conclude. ..(Interruptions)...

ff UBTI FESEHR: 87 Up TRGHT dilh DY ¥Q 8, Dl A O oY @
272 3T ST T 47 iR @ fagier & w2 8, 2 enfeaiial & v o < 3
.« (FAET)... A1TY YT bl YHH ¥ X8 &1 YT &) erdeer Y- : wfdd gl, 2imy
g¥7ep forT sreTeiiel 21 59reh forT o1 ) ortan 3ot Frar it o 3y S w8 i)

(T B ED.
MR. DEPUTY CHAIRMAN: Now, please conclude. ..(Interruptions)...
ft yrepTer ATASH: H ot Wt wEar g B L (qHa B ).
MR. DEPUTY CHAIRMAN: Mr. Javadekar, please conclude. .. (Interruptions)...

st weprer ESER: 1. woila faggr w1 & fa7 O 21 # eImua! conscience BT
TedT AT g & oy guaT faggr . difomy ok v a1 B wrgfe G <9 f
B T TTRT, B ST 2] a9, B NG| O T B e, ST Ol B0 U B I
ARt 3o Y god STet 3 B S ... (FaE)... off o S s e g,
I8 954 Ae<ayul 21 7E 1 A & & 3 =1 7 [N off @1 e e =it
Sl #Hg [ig off & oo wad |49 § 3y B1... (99 & wdb)... d 0 asd o fb
auction BHT AT ...(THT B ).

MR. DEPUTY CHAIRMAN: Mr. Javadekar, please conclude. .. (Interruptions)...

oft THTI ARTTH: IR, 47 2Rt Wige ¢ fb 1 2muds wens w3 9, 9 auction
BT I8 2| I THY 2ATY DR 2] fgarai o e 71 S w2 gl ... (Hag™)...
Ag dlgs 8l TS| ...(HHT B Ed). ..
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MR. DEPUTY CHAIRMAN: Mr. Javadekar, please conclude. .. (Interruptions)...
oft THTI ATASH: 1 G372 ...(HAGM).... =T gaAT ? ... ().

MR DEPUTY CHAIRMAN: Please conclude. ..(Interruptions)... Mr. Javadekar,
please conclude. ..(Interruptions)...

Aft TR TIT ATISH: ST it & T 1 S1are g w2t o=l L eaEm). L.
B qd #al & wesi ol s & el e L @am). .

MR. DEPUTY CHAIRMAN: Mr. Ravi Shankar Prasad; take only five minutes.
{(Interruptions)...

oft yeTer SasHR: fAfgar ol I ndt off, fow aifhw 4 fafgar st offi
. (TFET). .. $0 WO 57 ... (T BT G))... S B a1 TpT IR
®l O 8] gidl, [quer & el @1 0t 181 glan siar 1 g4 gafey =&l 9o L. (T
D). ..amT IR T 37U A | W Ry e g & oiw o it qmT T8l g
ST dTgd Bl U8 3BT T4 917 © AR 17 ¥ 38 © [ ATT Sl X X& 81, 98 Teid
21 T8 ST & R 7 7, Suifed & o 7 21 ... (Hae)... swfen fivag wy 9
. (FET). .. T TS FAN7? B e ., (T B ESD). ..

MR. DEPUTY CHAIRMAN: Mr. Minister, I have to dispose it of before
7.00 pm. ...(Interruptions)...

SHRI PRAKASH JTAVADEKAR: Sir, what can 1 do? ...(Interruplions)...

MR. DEPUTY CHAIRMAN: You please sit down. ...(Interruptions). ..

SHRI PRAKASH JAVADEKAR: Thave to express my views. ...(Interruptions). .
MR DEPUTY CHAIRMAN: No, no. That is all. ... (Interruptions)...

oft THTH FTETTHT : W%, SID AT 7 Ub HET IO 2, il A AT 9§ we
2l ...(FFETF). ..

MR. DEPUTY CHAIRMAN: Mr Javadekar, please dont do that
...(Interruptions)...

oft gRTY SEShR : 9X, o3 3MdrsT I closure of mines T HET IS
(W), 39 U @l IR @l Swd gy, 89 99 UT UET dIH $e W 8

MR. DEPUTY CHAIRMAN: Now you take your seat. ... (Interruptions)... Now,

you please take your seat... (Interruptions)...
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Aft T TEASHR : U= T TR ©F g1 2R, 7 91t TG w1 wiier & vy
TaTeT BT |1 BRAT TS, .. (FEIH).. TS e lciol 318 Bl... ... (... §
SR &1 A8 gl .. (G, ..

MR DEPUTY CHAIRMAN: I have to dispose it of before 7.00 p.m. unless we

extend the time. Unless we extend the time...(/nterruptions). .

aft IR ATISHY : S| T SORTE, ...(AFH). .. T8 7 favrr 3 wefera
B ...(FWF)... | 98] 99T IBTE | ...(FGEM).... A1 V4T 5ol ...(SFAEH).... ¥,
TSt g ® =@t &1 Ud 2 AT 21 L (HEET)... TG B fEETer @R B B
. (FFEF). ..

MR DEPUTY CHAIRMAN: Mr. Javadekar, please. ..(Inferruptions)... It is
unfair. A Minister cannot do this. ...(Interruptions)... A Minister cannot do this. Itis

unfair. ... (Interruptions)...

S IR AASHR : W DI TS SISl Bl .. (FIIF). . FIX A TS T2 b
S| ...(@EIT). .. the closure of mines @71 U forwer ST 200wl . ... (FERIH).....

MR DEPUTY CHAIRMAN: A Minister should not do this. ..(Interruptions)...

It is unfair. ... (Interruptions)...

AR SIS HR : 3R TR 0T e 3 [ S mer-mer . . (Aae). ..

MR. DEPUTY CHAIRMAN: These are dilatory tactics. ..(Interruptions)...

Dilatory tactics are not good. ...{(Interruptions)...

it TBIT AFSH: IR, TRT TRT 2, development without ... (Interruptions)...
BART N ©, TAEwer & wer i &, SH1 9R-wwel .. (@EgH)... 3FR T8
BRAL S, dl s8d (@7 Sl I8 Yeird (301 ... (FIIF)... 89 IHD] dxAT drsd 2
. (AT, 219 §Y 9790 ., (SAQET). ..

MR. DEPUTY CHAIRMAN: Ravi Shankar Prasad ji, if he does not..
...(Interruptions)...

SHRI ANAND SHARMA: Sir, there is a point of order. ... (Inferruptions)...

MR DEPUTY CHAIRMAN: Please. There isa point of order. ...(Interruptions)...

There 1s a point of order. ... {(Interruptions)...

SHRI ANAND SHARMA: Mr. Deputy Chairman, I am on a point of order.
...(Interruptions)...
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SHRI PIYUSH GOYAL (Maharastra): How can he bring in a point of order?
...(Interruptions)... He is speaking. He is on his legs. ...(Interruptions)...

THE DEPUTY CHAIRMAN: The Minister is not obeying the Chair.
...(Interruptions)... 1f the Mimister 1s not obeying the Chair, what can [ do?

SHRI PIYUSH GOYAL: He is responding to the Member’s query.
...(Interruptions)...

SHRI ANAND SHARMA: Sir, I am on a point of order. ...(Interruptions)... Sir,
you had said that he is the last speaker. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I want to dispose it of before 7.00 pm.
...(Interruptions)...

SHRI ANAND SHARMA: Mr. Deputy Chairman, Sir, you said that he 1s the last

speaker. There cannot be any other speaker. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This has to be disposed of before 7.00 p.m. So, vou

sit down. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Let him complete. ...({nterruptions)... Let

us... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then, move the motion for taking it up tomorrow.
I have no problem. . (Imterruptions).. Then, you move the motion for that.

...(Interruptions)...

3t GEIR AT Ahdl : SIASDHR ofl 59 8134 &b H & ... (FFH).... 34D 415
e @1 Hreply g1 w4l <f oo we Al .. (TEHH). ..

MRE. DEPUTY CHAIRMAN: The scope of the discussion is only this amendment.
...(Interruptions)... For that, the Minister’s reply 1s... ...(Interruptions). .

3ft YR St Al ;T S STaE S R S SEE YA 9S
(). . 2AT9 GHY 9150 ....(FATF)... 813Y GH-TARE 99l dh del, Dls [Gdhd
TETEL...(HGEF)...

MR. DEPUTY CHAIRMAN: The scope of the discussion 1s only this amendment.
...(Interruptions)...

3t HEAR St Al : WifepT w2 Sff arelT| vl AR a1l =R ASw dler ard
8l ...(FE). .



Government [10 March, 2015] Bill 415

it STl : TS @ reply TS | L. (HIEH). ..

3} TEAR ST Ahdl : T WA AT TS B T, AT ESH DI THH 99137,
<139 A 2T, §RE 991 AT VD ol b I, 84 s Fodl Tei ol ...(EGEIT). ..

SHRI TAPAN KUMAR SEN: Today is not the last day of the Parliament, Sir.
...(Interruptions)...

aft arfe=TTeT T @ ;IR B W HRAT IR B L. L (G, ..

oft UEHTI ATSHR : IR, B G o B Far T2 21 L. (). .U 91 6T
# 12 991 I Tat gs ot &R 59 i W Alarre & forg aaf e arsd o, Wi o
7 ol ST @ aRIT STeat 87 |1S, 31T Tad | W e, (@Iae). ..

MR. DEPUTY CHAIRMAN: I am sorry, [ am helpless. If the Members are not. ..
...(Interruptions)...

oft TR STISHY :  TST WIS BT U hiil, 3HPbT U8 uiferamiest arhax
e % €1 ... (@M. ..

MR. DEPUTY CHAIRMAN: Mr. Javadekar, I have to dispose of this motion.

Please take your seat. ... (Inferruptions)...

SHRI PRAKASH JAVADEKAR: Yes, Sir, that is why, I am saying this.
...(Interruptions)... A, ‘ERTSNﬂQI\'ﬁ E@T%\'I .. .(FEIT). .. Teh - Teh w2 bl Wl 91 Bl
. (SFET). .. RATAHIIATL ... (FIIH).... F2T MTD] G071 2 Fp AfE o1 &1 vep g
PRl DU HAN? .. (L), .. 2NTST Bl Ueh g D ls B9 el ... (). ..
¢ 91 HRIS HUT el L. (@@, ga e frem! L @Ee)... et
IRER - PO Te1 [T .. .(AGETH). ..

MR. DEPUTY CHAIRMAN: Yes, Mr. Ravi Shankar Prasad, take five minutes
and then I will put the Motion to vote. ..(Interruptions).. Mr. Ravi Shankar Prasad, vou

have five minutes and then [ will put the Motion to vote. ..(Inferruptions)..

3} HEAR SR Athd ] : BN $s TG0 el o (o T T 21 ... (FAIH).... 5
o A gl & fory w8 v 81 .. (FaEgF). ..

MR. DEPUTY CHAIRMAN: T have to put the Motion to vote. ..(Inferruptions)..

oft TEAR I bl : G, I ABRI Bl I BT 3T HUY 21 7 b
AR UIE] o, afcn 3 AT We | 590 U a1 918 81 ST 37 5 Udh
o @ I, TT 89 9071 & o0 AR 21 L..(FE™)....
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MR. DEPUTY CHAIRMAN: Mr. Nagvi, do you want to extend the time? If the
House agrees, I have no problem. .. .(Inferruptions)...

SOME HON. MEMBERS: No. ...(Interruptions)... No. ...(Interruptions)...

3 HEAR ST Al : IR, 51T TP SR DI IR YL TSl TSR 1, T TP T3
T | .. (). ..

MRE. DEPUTY CHAIRMAN: The House does not agree. ..(Interruptions)...
There is no consensus. ...(Interruptions)...

Y TR 3T bl : H1 1 2] ofl 99 ux Rt Sl weiea w2l o Rears
BN, ST-TF 6 Sh=11 TS ... (HIEF)... 59 a9 9 S8 39=T 95a vt 2, @l
AT TSI ... (HIIH).... ST AT PET 2, IART YT TS .. (FALF).... 3T G
GNT T R BY TE 8, SHBT S G TS (). .. 29 enfeanfe (e
BEEN 3R BHOTR ddeh] b Wl d1 de <8 §, 98 U 9] YA USH L (FAEH)....

MR.DEPUTY CHAIRMAN: How many minutes doyouwant? ... (Interruptions)...

SHRI GHULAM NABI AZAD: Indicate the time. ...(Interruptions)... It cannot be
unlimited. ...(Interruptions)... Sir, there cannot be unlimited time. ...(Interruptions). ..

MR. DEPUTY CHAIRMAN: All right. . (Interruptions)... Mr Nagvi, all
right. .. .(Interruptions)... Now, please. .. .(Interruptions).. Please, let me say.
..(Interruptions)... You are Treasury Benches, let me say. .. (Interruptions)...

Mr. Javadekar ...(Interruptions)...
oft TBTE FEEHT : 9T, ¥ A7 AR R 2, ANE @1Ee 2 L. (FIIH). ..

MR. DEPUTY CHAIRMAN: Evenif vouare a Minister, I can take action against
you, remember that. ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: Sir, one last point. ...(Interruptions). ..
MR. DEPUTY CHAIRMAN: Yousit down. ...(Inferruptions)...
SHRI PRAKASH JAVADEKAR: Sir, one last point. ...(Interruptions). ..

MR. DEPUTY CHAIRMAN: What is wrong with you? .. (Interruptions)... Sit
down. ... (Interruptions)... Mr. Javadekar, ... (Interruptions)... See, these dilatory tactics

are not good.

SHRI PRAKASH JAVADEKAR: No, Sir, we are not doing. ... (Interruptions). .
You tell them. .. (Interruptions)... Youtell them. .. (Interruptions)...
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SHRIPIYUSH GOYAL: We have to respond to the Members. ... (Interruptions). ..

MRE. DEPUTY CHAIRMAN: Let me say.  ..(Interruptions).. Listen
...(Interruptions)... Actually, both sides have spoken. I had said only half an hour, but
we have taken much more time. Now, I have to dispose of this Motion. Before that,
if, [ have no objection, Mr. Ravi Shankar Prasad wants to speak and if the Minister also
wants to speak, they can speak. But the ime should be mentioned. This way I cannot
allow. How much time the Minister wants, tell me. Hall-an-hour? .. .(Interruptions)...

No, no. ...(Inferruptions). .

T AT 1 0GR < AT STRTATafr Sft, -3 -0 o 11 1S I 3iie 9gr g oy,
A B ST ...(EET). ..

MR CHAIRMAN: Half-an-hour, I said. ...(Interruptions)... Then we will vote.
...(Interruptions)... The Minister wants to speak, okay. ..(Interruptions)... The LoP is
...(Interruptions)...

SHRIANAND SHARMA: Sir, this hasto be disposed of today. ... (Interruptions). .
This has to be disposed of today. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; that is what [ am saying. ..(Interruptions)...
I told this. ..(Interruptions)... The hon. LoP himself said that whatever time will be
taken by the Minister should be known. So, I have decided ...(Interruptions)... I have
decided that the Minister will also ...(Interruptions)...

sft 9 AT « IR, 9 W ==l 9 g 2 LLL(@Eg ). A e A ) Ak
PRI ? .. .(FAF). .

MR. DEPUTY CHAIRMAN: No, please; the House is supreme. If the Minister
wants, he will also reply, ...(Interruptions)... but not for more than half an hour. After
that, T will put the Motion to vote. ...(Interruptions). ..

SHRI GHULAM NABI AZAD: Sir, let the speakers finish. After that, we have
to dispose of the amendments. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, if the Minister wants, I have to allow.
...(Interruptions)...

SHRI GHULAM NABI AZAD: 1 think that was the understanding
...(Interruptions)...

MR. DEPUTY CHAIRMAN: If the Minister wants, I have to allow. But
Mr. Javadekar, nothing will go on record. ...(Interruptions)...
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SHRI PRAKASH JAVADEKAR: Sir, last five minutes. ... (Inferruptions)...

MR DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Now, only Mr. Tomar,
the Minister, he can take maximum thirty minutes. After that, I will put the Motion to
vote. ..(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I also want to speak.

MR DEPUTY CHAIRMAN: You also want five minutes? Okay, you take five
minutes and then the Mimster will have thirty mimnutes. Fine? .. (Interruptions)...
That’s all. Tt is already very late. .. (Interruptions)... Excuse me, it is already very
late. ...(Interruptions)... You take five minutes; Mr. Tomar will take thirty minutes.
After that, the Motion will be put to vote. ...(Interruptions)..

DR. CHANDAN MITRA (Madhya Pradesh): Sir, I have also given my name.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; your party’s ime is over. ...(Interruptions)...
DR. CHANDAN MITRA: Sir, I also ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. .. (Interruptions)... No; don’t do
this. ...(Interruptions)... Don’t do this. ...(Interruptions)... 1 cannot go by this.
..(Interruptions)... Sit down. .. (Interrupfions)... No, please. ...(Inferruptions)...

I have given my decision. Five minutes. ..(Inferruptions)... I have given my
decision. Five minutes for Mr. Ravi Shankar Prasad. Maximum thirty minutes for
the Minister. Then the Motion will be put to vote. Sit down. ...(Interruptions)... No
change from that. .. .(fnterruptions)... Okay, Shri Ravi Shankar Prasad.

ot I SHT gwIE : WY, § dew W R @1 HaAl g, el gud W S wer # 5w
BI3H @l Howl 1 g 2R Hewl & wy § 4 Wl po AR®r a1 9d 21 2mus gt e
T T T AT o, ST Ty 7 319t e B

A ITATIfT S, O/ SN e 39 X B @1 R 3R 32 © 6 208 dade
HCT I ST, 17T 211S1 ATTerl BT 8T 81 TE Sl B ©, A8 DI A1 3781 T AT 3
wfsr wae) & yyes ol 9wl g A SiifeT & A 9w oo aRads faan 2l
et arft fore SHE T o 89 @V 1| 6% 98 ©, 9 910 b1 §H S 81 R e
St b faumr # Rk 32 @ier |g=w Al gidt €, B9 2 9 7,000 o2is 9T 3MTdr
2 Al SO 197,000 P18 TR 01 [oret @1 dftfthe firer 21 ST a2 Addq
287 AN 1 H ) SRre Heavic gan o1 wel 9 e gad! off, F@ gadt off, et
ATA| GOl 7 1 A1 86 BOR RIS T ST HET AT 3R 204 A% # I Ry 32
HI=Y DT S 2 AT 7,000 hels a2 e 2ol bl Siidl 8, a1 s ey sirdn & i
g4 SHFaN) U drd B wE B
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meied, §f R FReR g1 Wagn & ara gs off, TaeH 31 oex agd
armaferi gs el

ft Wearad agddl : 219 s fau wel 9 2 e ?

3ft ¥ iR gHIG ¢ T 60,000 FRIS T TR Y AT AT, I T T8 65,000
WIS BU IR g T, i {4 77,000 ®eis $ud 0% ugdn, <Rl fQ 86,000 RIS DU
T T, A 94,000 TS T 27T 31R 314l o197 22T 9 TR SR, 1 HIHA S A1
fa e g 2t =rerr smgem g Rrees #, <o 9 Yot e arel @ @ed 9 b 2w
AT |G BRI, I Yot T A T g2t AN B Y i fvary B I8 27 Jif 59
SAMFGY MR frearer o |1y 1 Y 38 21 2R ATl gH S SHFG] Dl 58 B §
Y AT IR T, TN W I 22

HE G, A-T U AHIE e off 90 gu 2, # 91 gourd 9 S99 U 91d dhg=1 T
H ST g 31U Mines Act # aRads fwam oml 519 99 wH o #4l agi ux g8 qa A
ve o, 39 W A A asi o1 gan o, 77 +i suw wfcRe fewmen, wife gd 1, srea
Sit T TR | | W Minister of Coal and Mines Y8121l |9+ 121 A-r618+ e ofl, 99
o & T B & 915, UTa-9: AT @ S9 AfChTS HR01 ] fopar war an? 3 @i %t
drepd o1 fop amueh T fae o1 ure fepy w9 & 919 WY, 99 yra-w: AT da Al &
o TiepT TR? T 3T SEE ARl L (D). .

SHRI D. RAJA: We are discussing mines and minerals, not coal.

sft g iR U 3o TR T YT SIS} A8 WdTd @Y Y8 ® fd oiF ATy
et o T UR et @, 1 T o TR 9R 3k T Xihe ) I i 6 8T AT?
. (). ..

SHRI ANAND SHARMA: Your Chief Ministers. BJP Chiefl Ministers and
later the Supreme Court. Please do not distort the facts. The Minister is deliberately

misleading the House .. (Inferruptions)..

sfi 3 s vIg : arewn, Sl B, Sl 1., (=TT 219 din e @) fpa
T AR S ? ... (FTET). ..

oft STFISITeT TR AT - 217 HeArs I g o el

sft 3 viex wRaE - eng dw fAlRver @) fhad) g JEd ©, 39 U)o gH ol
e DY P B, A T A § 50 9% Wl 959 B3 & fu SR ) o 917 gy afie
siaHey Wl 8, Sl vgd T, aiffh # 7§ 2R ey R a5w &, 9T A U @y
U SIRMCH 2, I T8l T2 121, Il 3! SRS BT @it
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7.00 p.v.

sftaTs vl oM AR AT AT HRTIWhom are youthreatening? ... (Interruptions)...

Whom are you threatening? 3MUH TRT B I BES 8, A5 TR 7a Iy, 89
e O S aTel el Bl . (F9EH). ..

oft IR vior gwIg ;. wed st ol gRY ard o7 9 ST L. aET). .. e
qiet Il @ag™)... § g awsiarn g 30 e of), 2r el e Hier <, |
29 e 9§ 989 ® &l dIR 81 5 Coal Ordinance Wqﬁ?{q‘ﬁﬂﬂﬁﬁﬂﬂf%ﬂﬁﬁ,
T TR T8 BRI, GdA®s 989 SN [ B, Pai 1= 3iR B 3HHT I T2 211 AT
e w1e Ryl

el U 914 3R HEt 21 0 g3t T form 2, s3reh forg 7 anmuent w9 S §
3T 3Tgent TR < @ | T SR ST 2TST T 10 -G T8 B 1S, O Ul B
Sy HR e e Sft = wet, AR St 2ot it 5 @sr, ot #Y ares e e,
o<l @l axw F &19 Sfl | wsl 20R A Y=g a1 1 W) del, 396! g9 d5) guold
@ ¥, grei qwl b g7 Igded B a1 Wl ox 18 82 A oG ofl 3 @ fh ug
ISR & B0 o oI A1fRT 3iR TT1i 1 arferam fire =nfeul

AR 915 SfY, 39 A1 & 93 SRH! ToTIdl 21 8RR AT $9@ | gRT 9T BT
TGTE I, 1 31T A8 I 721 Yol | T8l S €171 97 off, WifepT A IRDBR & 31+ o
16 39 39 A T odl gt g

Sﬂﬁwﬁﬂ@T‘g’?ﬂT 2, b U District MineralFomdationQiﬁﬁ?%aiWﬁﬂﬁTﬂ,
o sa Tt ot SRR, ST ars =T 9 gwifad g1 - =ifep 3k sdid| 39 Mineral
Foundation ¥ is-hi9 &1, U I FRDR PR 9913 ad B3l df a8 Afar
IR AR T 2| S 16 Sl @Ifeh ATSRT BT, 1 a8 oI 70| AR &1 o,
Ik arerTar Th fofeaa wfeera <T@ District Mineral Foundation @1 1 é‘ﬂ, 39
YpIR 9, Wil W Heepre sl | gl dl e dl s Q@ T § s bR @l
T Y ¥w 2 Ud District Mineral Foundation S+, o g b fero?
arrfeaniie &) Ri=ar = & 110 a1y sE ol 5t UAIldd 8] &, Sh (Ul I9q
PBIH-b I BT, U8 Yo Gh R ¥ dd| L] @l fbda-r fwdr anfeaifyi & fery
GIRITT, 38 XTwR] IRPIR T P T YR a1 G 3 11 ¥ forar gan €, 984 fawr
3 ferear gan 2|

sft wrefter = Rvsm: w=reR, UE PEl R o gan €, owi femar difo) amy vt
H21 3me A odft 7 2w Wl foar® i anfeaRen & fov a2 Affected & forw
Belel ... (FWF). ..

ft T siepe yEIe: v Bee, v el L (aam ). .
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ft water T s any wiis e i f .. =raem)... ey femar it 6
7 wel for@ar 27 .. .(Fa ). ..

st 2fY v e e Sff, .. (FEEH). .. ST T8 3RS oIl dlel, T S a1
2 ¥t of) 91et fb minerals rest mostly in the tribal dominated area. Did they say it
or not? g 91 Fa wall

SHRI SATISH CHANDRA MISRA: This is an inference which you are drawing,
..(Interruptions).... SIsded ®l 4Id 8] ol ...(ZAEH). ..

3f} ¥F sier 9TS: B9 AR I IS 7 989 8] DY T € P inference draw P
@ gl

it Fefter =i TaT: a1 2re @l [ g1 e g2 ¥ [ [ 2 gigaey &l
S BT P IR B BT D] Mo 21 21 319 78 2 = [ A2 21 ... (FAIIH).....

sft T s yare: e e, v e L (R, .

U A1 TER: I3R! 1393 Bl 21 BrIaT feml ... (Fag ™). .

st weaga agde: fren oft, st aies ST L. (F@FF)... $761 g aifo
. ()., GATYE B ST aTe 1 2, il

st 31 iz wIE: fiepal 9 ge & forg amuet S31 aTgwfeT @1 amaweraar g
2l ... (G, ..

R, T b g GH b drer AT R g e 8 T erw g arffia e e exar
&1 e a1 2 foh Sud Bi-a = Hw¥ gH, S50 S 991ax 2 fob 99 g §
S el gifdd g, S foy ave & gfaend <) s el swd e fomar gan 8
feb RTereet <t febarr wedie ywiferd kT b ferg SR, 19 e & urg gl e
S " # BA S @A A @ forean 8 s S AT & wwfaa sard @ afn g,
AT 3 oI SoTeh. . (WA Bl ES))... TN off, oy 1S argwet aneHT &, g9
M S St Bl .. (I, ..

oft wefter ovg fsm: ux, 2 ug e aied © (& .. (@EgF)... qde, 581 U8
®el [ grgded & fory gud wifas T 8, i gigaed & foru ol e =€l 81 1tis only

for ....(Interruptions)....

oft SgmuTafa: S5 yield & {2l He has not vielded. ....(Inferruptions).... He
has not yielded. ....(Inferruptions)....

oft Weea At W, e uiw e @ we e o L @aEem)... s,
amus ui fee o1 ergH a2, g3 e 8l Rl ...(@EaH). ..




422 Government [RATYA SABHA] Bill

MR. DEPUTY CHAIRMAN: Now finish. ...{(Interruptions)... He will conclude.
1 T IR TrTS: Wy, 314 H e s |

A svegs dI W@ 8, § wod e o ul BT, 39 Hea udwr | o e 8, 19
HERTS ® gl § MR § fJemrft oRug & 51 9 ana b v afea erfaal 51 85
S DI I8 <l ¢ 3R TX FIwamT & s wel = €, & @t gerf g8l
SIET rfdrenter anfearii & gTgele 21 I8 Ud A<dls ©f 1 ATT 39 A1 T 872
eIy &9 591 g # ST T foen 81 gwfery, 18 we & Swe! o et
@1 RN 3, ¥% 95 & agfua 91 # B | e wg i ey g 9 erus e
¥ SAFTE T A 31 PR GRIU| TS 3T I81 ©, TS & AT 37 ABT 2| 3R PO
T g ! 209 fhae I1d 916 AR, ST SR ATST 59 DI BT AR &,
et g i 8T e o o ST SIRT 40 R 3idha TR [ § o e 7 amgent
oI W9 I R (o S9RT 39 S s a9 I 5, U9 21 dar 21 3met i
T ardie H o AR ST ¥ 319 8 Wies &1 RIR &, 1 I § B
b1 Gell FHAT AT AUl a8 SHER] &l dIgd &, URGEd & dT 8 2liR g &
farg @1 w1 81 agd-agd g

MR DEPUTY CHAIRMAN: Now the Minister will be the next. ... (Interruptions)...
[ have not given the time. ...(Interruptions)... Please sit down. .. .(Interruptions)... 1
have already announced that the Minister will be the next. ...(Interruptions)...

3} HEAR ST AL AR, PO WA B A IEd I [ GU LI . (). ..

MR DEPUTY CHAIRMAN: No, no. Your party has taken much more time.
...(Interruptions)...

3 &R S1aT Ahd T DT T Ul F fEA g 21 .. (). .. BI. da i
BT 4 Yedl 9 81 ... (FIIH)...

MR. DEPUTY CHAIRMAN: No, no. Don’t do this. 1 cannot allow
this. .. .(Interrupiions)... 1 have already announced that the last speaker will be
Shri Ravi Shankar Prasad and then the Minister will reply. I have already announced.
...(Interruptions)... No more speakers. ...(Interruptions)...

sfY srfaeTer I @ IR, o A o= gan 2, arR @ aie 9red 2, 91 9@
qler fa=m syl .. (). ..

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

sft aifeTer T @En IR, g A e gen 2, swfav sl g i
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MR. DEPUTY CHAIRMAN: Don’t use these tactics. ...(fnterruptions)... | am
ted up with this. ...(Interruptions)... I can’t sufter this. ... (Interruptions)... Both sides
are using tactics. ...(Interruptions)... Now, Mr. Minister, you reply. ...(Interruptions)...
After the reply, I will put the motion to vote. .. (Interruptions)... 1 have already
announced that. ...(Interruptions)... No, no. ...(Interruptions)... Your Party has taken

more time. ...(Interruptions)... Sit down. ...(Inferruptions). .

oft TRE FTga: SugHraler ofl, o) a4 b o VAT HY RS B, Us IS d1d &1 A
R BT FA defy TR IR DI ...(HIEH). ..

sft SrfereT IR W gt A S R B L (). L.

aft 9 AIET: MUHT AT A .. (I, .. OTF To T faor2r oit i 78 &, STh]
T T L L (=EE ).

MR DEPUTY CHAIRMAN: Dr. Chandan Mitra, I called you. ...(Interruptions)...

sft v A1eq: e i, oot faor Sft @1 smaer w1 o= = L (@haETE). .
AR T T T B AR L L (GET).

MR. DEPUTY CHAIRMAN: Dr. Chandan Mitra, T called you and gave you a
chance. ...(Interruptions)... You said that you don’t want to speak. ...(Interruptions)...
You gave the chance to Mr. Tarun Vijay whose name was not there. ... (Interruptions)...
Don’t do this. ...(Interruptions)... You are a very senior and a very honourable man.
You are also a journalist. ..(Intervuptions)... 1 called your name and gave you a
chance. You said that you don’t want to speak. You gave the chance to Mr. Tarun
Vijay and now you are asking for time. Don’t do this. ...(Interruptions)... You are
such a respectable person, more than a Member. ..(Interruptions)... Please don’t
do this. ...(Inferruptions)... T am helpless. ... (Interruptions)... 1 can’t do that now.
...(Interruptions)... 1 have already announced in the House. ... (Interruptions)... Don’t
you want me to put this motion to vote? ...(fnterruptions)... | have already announced
time of half-an-hour. But, we have taken more than two hours. ... (Interruptions). ..
Everybody spoke. [ called your name also. You refused to speak then and now you are
asking. Don’t do this. .. (Interruptions)... I can’t allow. ... (Interruptions)... 1 cannot
succumb to this kind of pressure. ... (Inferruptions)... Please. ...(Interruptions)... Now,
Mr. Minister. ...(Interruptions). .

SHRI ARUN JAITLEY: Sir, before the hon. Minister gives the reply, I had
mentioned when the House had reassembled that most of the Members had said that
it should be examined by a Committee. Now, all these provisions have already been
examined by the Committee. Over and above that, is there anything else that some
Members have to say? [ still don’t know, on merits, what are the views of the Congress
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[Shri Arun Jaitley]

Party, which 1s the prime mover behind this move. Or, 1s it just that we have to delay
even if it was a Bill which originated in our Government and today, we have to create
an obstruction in it? Is that the position? Then, it should be made clear to us. It should
be clear to my friends here also that they are siding with this move. Otherwise, all
these provisions have been substantially cleared by the Standing Committee. If they
have any suggestion over and above that, they can let us know.

MR DEPUTY CHAIRMAN: I have no objection to that. But, as far as the Chair
1s concerned, the problem for me is that there is a motion before me. [ have to dispose
itof. If you agree with the suggestion of the hon. Finance Minister and the Leader of
the House, I will be happy. ...(Inferruptions)... Otherwise, | have to go by the rules and
put the motion to vote. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, [ just wanted to refer to what hon. Leader of
the House has said that the Congress is the prime mover behind this. Let it be very
clear that we are not the prime mover behind this. Each political party has its own very
strong and able leadership, and they are leaders of their own standing. So, I cannot
dictate to any political party or its leader, or that my party will decide and they will just
sign on the dotted lines. They can take a decision on their own. So, let it be very clear.
Everybody has his own views. I cannot dictate to any other political party.

SHRI ARUN JAITLEY: What is your stand on the Bill that you brought in?

SHRI GHULAM NABI AZAD: There have been some amendments and those
amendments have not been gone through. That is why, heaven is not going to fall.
The hon. Members and the Ministers are saying that they would not be able to pass
on this money to the State Governments. Who stops the Government? Once we
are done with the first half of the Session, you can go in for second Ordinance and
nothing will change. Nothing will change. The law will continue. You can have the
second Ordinance immediately after 20th. In the meanwhile, you can have the Select
Committee also. There won't be any gap. If hon. Members and all political parties
of this side want to go through that in depth, in depth, maybe, whenever we send
Members to the Select Committee, or for that matter to the Standing Committee, we
send Members who have knowledge, or, much interest. 1 think they will be able to
spend much more time. Here we have 5 minutes, 10 minutes and 15 minutes, but
there is no time-limit there, you can have 10 meetings, you can have 15 meetings,
you can have 8 hours long meeting. One can discuss as many times as possible.
They can consult Members of the other parties also. They can consult experts also. 1
want to dispel the impression that we are doing this just for the sake of harassing the
Govemment. That 1s not our intention, not at all.



Government [10 March, 2015] Bill 425

MR. DEPUTY CHAIRMAN: Do you agree with the suggestion made by the
Leader of the House?

SHRI GHULAM NABI AZAD: We are all representing different political parties,
I can’t say on their behalf. Each political party has their own view.

MR. DEPUTY CHAIRMAN: Okay, Mr. Minister Mr. Tomar please.

...(Interruptions).. | have to put it to vote.

sft e Rig AR: Al el Agie, arst s e sHe O wwaatar
<l 81 s =l ) el A Wi foran 8, i sr uRf@ifa s vedl ol e
AT & 16 39t oy o 39 adl /0 o 3l et and v s Tt A e
el A A o @i arge ggia fow, S ) arfre A 59 Sft, st S8 alErEa
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ferar 2 fop it e Y. @, el v & 919 ST dhud. o vH.Ud. drafier
el 2 3NN SeIfery AT SURTaTafT TeiG, 89 dR -1 U9 MG 69T 6l MR
farem 2, o 9 391 9@ o e f¥ar o g1 a1 81 Mineralization WY 9¢+1 aTaTT B,
S 1 arferawen ¥ Witel 82 1 ARG ¢ a1 2, TS AT # TR & Yol 8H
qrell §, 951 HIAT H sSe2] bl Uiedrs e arer € 2l ol Hisfer & eie ud ave 9
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red 2l iy 9gm gt &= A il A sl Agiaw, F A HiEwd W e &
T TSR BRI &A1 o IRl I A8 IR BRAT A6 & [ olf [ 71 A1/ depe
e 2, 8 e TRE T ser ardn g, 8 9d TomR &1 o o3 aran g, 7E a
9 Bl [P oX B 9 Il 5, UE [ SraEceg! g ardlr 2 3R ¥ fad v oy
AT o I H HE T 814 dTell €, slery 59 [{of @l Wik &= 6 put ol ggd-agd
gIdrq|

MR. DEPUTY CHAIRMAN: Now, it 1s time to put the Amendment to vote.

SHRI P. RAJEEVE: Sir, the points raised by hon. Members vindicated our position
to move the Amendment, to send the Bill to a Select Commuittee. There are grey areas
and I am pressing for it.

MR. DEPUTY CHAIRMAN: You are pressing and you are not withdrawing,

SHRI P. RAJTEEVE: If the Government 1s ready, then the Select Committee would
be more democratic and the Government can direct the Select Committee to submit a
report within a short span of time.

MR. DEPUTY CHAIRMAN: Are you saying that if the Government brings
another motion...

SHRI P. RAJEEVE: Otherwise, [ will press for the Amendment.
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st ¥RE ARA : AR, TR YD Yo 2 A AP HEA 81 SIRd 1 8, Aedde et
Ay & fo 1, 3o 89 =6 am it ane &9 & iow g9 s €911 . .(IaeT)..

st weaad agdel : seni ergw @
oft TR 3T - 59 & H B el

sft v Areq < o fom e ofiforT owr o= & foru sy ow v 21 390 Ydiae
H 91 <lforl

st TH.A% ARG - H 2o WeHd g, f T ergH eny S iy W), #7 dre
z1gA 1 Ie § ardiar @Y oft fob 20 TR BT W9 @1 fOR B9 91T 1 99 919 89
fohe SaTRT aTe AR @1 20 ARG I Fre 218 aiife™1 ¢ aRRg &1 oy s g9ty
HRT TG © o5 319 AR a5l ST%e ) 71 01 8 convinced €, S 3R @I wIT&T =€l
o] T Toror 2T 21 fop ot 3 aent ST BT U ToT 2 i STt Y o a1 vmY
@b I A H, A1 HIG (&7 W SHb] aiaH el 31, (STIET). A U] A0 7
a1 el gl Ui fas § 59 angl. . @ag)..

MR DEPUTY CHAIRMAN: Please listen. ..(Interruptions)..

st gH. A%k AR : IRG S 954 argwdl 21 S8 ST g &, S 9E Fls
armufzi A8l S, gHIRT WAl B

MR. DEPUTY CHAIRMAN: Now, Mr. Rajeeve, the mover has said that if the
Government is bringing another motion for the Select Committee, he is not pressing
it. What is your reaction to that?

SHRIARUN JAITLEY: Mr. Rajeeve’s motion by way of an Amendment, my point
of order, 1s infructucus, and [ will make good the reasons. It is a settled convention that
those who are proposed to be Members of the Select Committee can’t speak on the
motion for reference to a Select Committee. Most of the Members that he has proposed
as Members of the Select Commuittee, or at least some of them, have participated in
the discussion. So, his motion, in any case, which contains the Members of the Select
Committee, is infructuous. ..(Interruptions)..

SHRI P RAJEEVE: The discussion 1s on consideration of the motion..
{Interruptions)..

SHRI ARUN JAITLEY: Let me make good the point of order. Before deciding
to speak, you should have been aware of Parliamentary procedure. Sir, I refer to Dr.
Agnihotri’s Praxis of Indian Parliament, published by the Rajya Sabha, page 486.

SHRI P. RAJEEVE: The point of order should be under a Rule.
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SHRI ARUN JAITLEY: Please allow me to read and then you will realize
when and under what circumstances, during Panditji’s period, this convention got
established. Sir, Para 32.40 says:

“A Joint/Select Committee is appointed on a motion moved and adopted after
introduction of a Bill in the House. At this stage, the Member-in-charge may move that
the Bill be referred to a Jont/Select Committee. Any Member, other than Member-
in-charge, may also move an amendment for reference of the Bill to a Joint/Select
Committee. On adoption of the amendment or the motion, as the case may be, the Bill
stands referred to a Select Committee which is composed of Members whose names

are mentioned in the motion moved in this regard.

32.41 As per the ruling of the Chair dated 16th September, 1954, Members whose
names have been proposed to serve on a Joint/Select Committee should not speak on

the motion for reference of the Bill concerning Joint/Select Committee™.
...(Interruptions)... Let me complete, please.
SHRI P. RAJEEVE: That is not a point of order.
SHRI ARUN JAITLEY: I can be educated if I am wrong.
SHRI P. RAJEEVE: You should.

SHRI ARUN JAITLEY: Sir, it is on Para 32.40, page No. 486. I am citing the
convention. And the convention is that somebody of the stature of Dr. Ambedkar was
told, either you speak or be on the Committee, you cannot do both. And that is the
ruling of the Chair of this House.

Sir, Para 32 .41 says:

“As per the ruling of the Chair dated 16th September, 1954, Members whose
names have been proposed to serve on a Joint/Select Committee should not speak
on the Motion for reference of the Bill concerning Joint/Select Committee. When
the motion for concurrence of the recommendation of Lok Sabha to join the Joint
Committee of the Houses on the Untouchability (Offences) Bill, 1954 was taken
up, Dr. B.R. Ambedkar, whose name was one of the names proposed for serving on
the Joint Committee, said that it was impossible for him to remain silent during the
discussion on that Bill. He further added that he was aware of the convention that a
Member who was on a Select Committee should not speak or take part in the debate
on the motion for reference to a Select Committee and that if that convention was to
be rigidly followed in the House, he would like his name to be removed from the list
of Members to serve on the Committee”.
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The Deputy Chairman said:

“Yes, it 1s a rigid one; we have been observing it... the convention we have
observed in this House 1s that Members on the Select Committee are not to speak on
such a motion. On one or two occasions, permission has been refused... and that is
also the convention, I am told, in the other House. 1 had a talk with the Speaker also
about it. A convention if departed from will cease to be a convention. So, it is for Dr.
Ambedkar to choose whether he will speak on the floor of the House or be a Member
of the Select Committee... It 1s better that we follow healthy conventions and I see no

reason to depart from that convention”.
Now, the motion which Shri P. Rajeeve has moved.. (Interruptions). ..
SHRI JESUDASU SEELAM: No, I have moved the motion. Not Mr. P. Rajeeve.

SHRI ARUN JAITLEY: The motion which Mr. Jesudasu Seelam, Mr. P. Rajeeve
and Mr. Shantaram Naik has moved, comprises of three persons who have participated
in this debate and therefore, cannot be Members of the Select Committee. The motion

has become infructuous. ...(Interruptions)...
SHRI ANAND SHARMA: Sir,... (Interruptions)...
SHRI ARUN JAITLEY: And the Bill may be put to vote.

SHRI M. VENKATAH NAIDU : Sir, I have some doubt. I would like the Chair
to guide me. As a Parliamentary Affairs Mimister, [ have got some doubt. Thank you,
Anand Sharmaji. Leader of the Opposition 1s also a very senior Member, Anandji 1s
also avery senior Member. [ have gota doubt. So far the practice in the House has been
that a Member, any Member, normally a Member means the Member who is moving
the Bill, but any member can move a motion for referring it to a Select Committee.
But in this instant case, other than what the Leader of the House has said, I have
another doubt. Shri P. Rajeeve and Shri Jesudasu Seelam have suggested some seven
names and [ don’t think so far that has been the practice for any non-official Member
to move a motion, giving these names and asking it to refer to a Select Committee

excluding the Government, excluding the supporting parties. ...(Interruptions). .
SHRI P. RAJEEVE: That is why I said in the beginning. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: It is not beginning; it is a motion.
...(Interruptions)... That is a motion. ...(Inferruptions)... Mr. Rajeeve, please don’t sit

and talk. Let us have patience. | have no problem, and I am not going to go away also.
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Sir, the motion and the constitution of the Select Committee 1s done after the
consent by the Chair in consultation with the Government. That has been the practice,
if T am right. If you say that a Member can have his own choice of people of seven
or eight or ten or nine, and then get the motion approved in the House, then, what
will happen? Let us try to understand that, and let us be educated on that. I have no
problem. Anandji, thank you.

SHRI GHULAM NABI AZAD: First of all, two hon. Members from our side
have not spoken; Shri Shantaram Naik and Shri Seelam have not spoken.

SHRI P. RAJEEVE: They are the movers; they are not members.
SHRI GHULAM NABI AZAD: They are the movers; they have not spoken.

SHRI ANAND SHARMA: Sir, the Leader of the House has referred to the ruling
of 1954. Now, the first question that comes is, do the rules framed and approved by
this House take precedence over the ruling referred to, or, does the ruling of 1954 take

precedence? ... (Inferruptions).. Number two, I wish, the Leader of the House is very
knowledgeable...

MRE. DEPUTY CHAIRMAN: Now, please listen. Let me understand also.

SHRI ANAND SHARMA: And we respect him for that. Sir, under Article 118(1)
of the Constitution where both the Houses of Parliament are empowered to make rules
for regulating its procedure and the conduct of Business. Now, what 1s important for
me to underscore and to point it out to the learned Leader of the House 1is that the
rules of the Rajya Sabha were first framed on June 2nd, 1964. So, you referred to a
ruling of 1954. These rules were brought in to force we.f July 1st, 1964, After that,
there have been twelve Committees, and all the twelve Committees — this rule book
informs us — made amendments to the rules, and this edition — which is the latest
edition of the rule book — incorporates all amendments which the twelve Committees
had recommended and were incorporated and approved by the House. So, as far as our
understanding goes, this motion will be taken up as per this rule book and cannot be
otherwise. ...(Interruptions)... Mr. Rajeeve, one minute. Number three, what Venkaiaj
has said; yes, that does merit consideration. Shri P Rajeeve, to the best of my recall,
himself had mentioned it. Therefore, we were also urging the Government that if
the Govermnment were to agree, we could have saved the day and gone home much
earlier, that you could have agreed to a Select Committee, which was time-bound.
The House has done it in the past. You could have brought the motion. Even now, the
House can decide. It is not that what these seven names are. Nobody has any interest.
How can there be a Select Committee which excludes the ruling party? There cannot
be. Therefore, all of us are here, and let us not make this into a contentious issue.
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: One second; one second. ...(Inferruptions)... I will
allow you. ...(Interruptions)... I am calling you.

SHRI P RAJEEVE: Sir, I recall one incident. The Leader of the House should
recall the Lok Pal Bill discussion. ...(Inferruptions)... Arun Jaitleyji participated in
that discussion, and he was the member of the Lok Pal Select Committee. You should

remember that. ... {(/nferrupfions)... You should remember that. .. (Interruptions)...
MR. DEPUTY CHAIRMAN: Now, it 1s okay. Listen. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, T add to the point raised Shri Anand Sharma. Tt is a valid
point. The discussion is not just on one point. This is the discussion on the motion on
the Select Committee plus the maotion for consideration of the Bill. ... (Interruptions). ..
I have moved it, and this 1s the property of the House. Nothing can prevent me from

pressing it to vote. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: See, the point raised by Shri Venkaiah Naidu 1s
important. See, because the Select Committee of this House should represent the
House.

SHRI P. RAJEEVE: We said it at the beginning,

MR. DEPUTY CHAIRMAN: Here, unfortunately, the motion before me is not
representing the House. So, what is the solution for that?

SHRI ARUN JAITLEY: Sir, on both counts, Mr. Anand Sharma says that Rules
came in the 1960s. Now where Rules occupy that space and say something to the
contrary, the past precedent will go. But if Rules do not occupy that area and do not
n any way disagree from the past precedent, the present Chair is bound by the past
precedent and you have a..(Interruptions)... Secondly, Mr. Rajeeve’s motion today
says ] want a seven Member Committee, out of those seven Members, the motion says,
in that Committee, he does not mention any Member from the treasury benches or the
supporting parties. The motion has to be taken up as it is. He cannot today amend the
motion when you are putting it to vote. Now there are two situations which arise. His
motion is prima facie defective on two grounds. He puts the names of the Members
who cannot be Members. It is a parliamentary convention that all Committees have a
pro rata representation depending on the strength in the House. He does not recognize
that factor. So, his motion is an infructuous motion. It cannot be put to vote. You only
have the Bill before you. The Bill can either be accepted or rejected. Please put it to
vote. ...(Interruptions)...

SHRI P RATEEVE: Sir, I moved the motion. Actually, I request the Leader of the
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House to read the Select Committee provision, “with the consent of the Members, if
they are ready’. I approached several BJP Members. They are not ready to become
part of the Select Committee. ... (Interruptions). ..

SHRI VP. SINGH BADNORE: That is an afterthought. ...(Interruptions)...
SHRI ARUN JAITLEY: It 1s a defective motion. ... (Inferruptions). .

SHRI P RAJEEVE: Iraised avery important point. ...(Inferruptions)... That 1s the
special contribution of the Leader of the House. ...(Interruptions)... In the discussion
on the Lokpal Bill, we sent it to the Select Committee and he was a part of that Select
Committee. The Rule is very correct. ...(Interruptions)...

SHRI ARUN JAITLEY: Today it is a contentious 1ssue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, [ will give a ruling. ...(Interrupiions)... Sit

down. ..(Inferruptions)..
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SHRI GHULAM NABI AZAD: The Chairman is authorized to make the changes
and [ think the final composition, we can leave it to the Chair. .. (Inferruptions)...

SHRI ARUN JAITLEY: You give motion to that effect. ...(Inferruptions)... The
only motion which has been moved is not Mr. Ghulam Nabi Azad’s motion, it is Mr.
Rajeeve’s motion and Mr. Rajeeve’s motion has sunk. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Why are you not allowing me? ... (Inferruptions)..
Please sit down. ...(Interruptions)... 3T ST ...(Z@EIH)...  have to give a decision
now.
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8.00 p.na.

SHRI M. VENKAIAH NAIDU: If you are going to give your ruling, then I am
not going to stand.

MR. DEPUTY CHAIRMAN: Tell me.

SHRI M. VENKAIAH NAIDU: My humble suggestion is that for a solution,
there are two ways. One, because the motion moved by Mr. Rajeeve 1s infructuous

because it is not. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That 1s your view. ...({nterruptions).. That is his
view. ... (Interruptions)... Why do you stand? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: When I speak, nobody should speak, U= &=
BIATE? MY 96 B dlei|

TRT e T8 © 9 [ know my responsibility. ...(Iinferruptions)... 3N ¥Ts, 39 T
ATl . (HEET). .. 2% 3MyH e Uiy 9l &1 2, d b Fem? L. (@EE). .
That responsibility has been given to me. ...(Inferruptions)... FPlease, please. I am
talking to the Deputy Chairman. My friends should have some patience and should
follow the parliamentary etiquettes also. I have two suggestions. One, this Motion
or Amendment to the Bill is infructuous by all standards — by the standards, by the
rules and regulations and by the rulings given earlier. Second, coming to the reality
of the situation, there are two ways: When we decide about referring it to the Select
Committee or not, there are two options: One, Putting the Bill to vote, if they agree;
the second alternative is postpone it till tomorrow and let... (Interruptions)...

MRE. DEPUTY CHAIRMAN: Why are vou interrupting? ...(Interruptions)...
What is your problem? ...(Interrupiions)... Whatis your problem? ... (Interruptions). .
Listen to this. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Then, the Charr, the Leader of the Opposition
and we, in consultation with each other, can come with a — Sharadji has given a
suggestion — revised motion for referring it to the Select Committee, with a time-limit
days. ..(Interruptions)... Or, in the alternative, let it be taken up tomorrow morning
and let all parties meet to...(Interruptions)... They do not have confidence in their
leaders. Let the leaders meet tomorrow and find out a way if some amendments can
be made, as per the wisdom of the Members of the House. That can be taken up

tomorrow. Otherwise, let us vote.

SHRI P. RAJEEVE: Sir, ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No; no. I am notallowing you. ..(Interruptions)...
How many times should I allow you? .. .(Interruptions)... No; no. ...(Interruptions). ..
You please sit down. .. .(Interruptions)... That is enough. .. .(Interruptions)... This
cannot be prolonged like this. ...(Inferruptions)... Either I will have to take a decision
or I will adjourn and go back. ...(Interruptions)... Thave allowed you two-three times.
Please sit down. ...(Interruptions)... No; no. ..(Interruptions)... No more discussion.
...(Interruptions)... You cannot discuss it for three hours. ..(Interrupiions)... No, |
am not allowing you. ...(Interruptions)... 1 am not allowing you. ...(Interruptions)... 1
am not allowing you. ..(Interruptions)... | have heard you also. ...(Interruptions)... 1
have heard you twice. ...(Interruptions)... Not twice, but thrice. ...(Inferruptions)... 1f
the House does not want to listen to me, I will adjourn the House. ...(Interruptions)...

Two issues have been raised here. The first issue is about the Motion where the
hon. Leader of the House has suggested that the Motion 1s mfructuous. That is one
point. .. (Interruptions)... What do you want? .. (Imnferruptions)... 1 am helpless.
...(Interruptions)... The second point, as mentioned by Shri Venkaiahji, if this Motion
is carried with, it does not represent the House. Then, there was some positive
suggestion from Sharadji and Venkaiahji. So, I want to comment on both.

As far as the first matter is concerned, I do not question the legality or technicality
of the Motion, which has been pointed out by a learned leader like, Arun Jaitleyji.
..(Interruptions)... Please. .. .(Interruptions)... 1 do not question all those things.
But the question, before me, is very simple. There is a motion before me. At this
stage, I cannot go back and see the technicality or legality of the Motion. And, that
Motion can only be withdrawn from the House with the leave of the House, even if
that Motion 1s defective. That means, if it has to be withdrawn, it will have to be
put to the House for leave, or I will have to dispose it by voting. Maybe, as for the
legality, what he said, may be correct. But as for the Chair, the Chair can now take
this decision only because we are at this stage ... ...(Interruptions)... No, no. Listen.
...(Interruptions)... No, please. We are at this stage and the motion 1s before the House
and the motion has already become the property of the House. Evenifit is a defective
motion, it is the property of the House and, therefore, I cannot now dispose of it like
that. So, the House has to decide it.

Number two, regarding the second suggestion made by Venkaiahji, [ want the
House to consider that. ... (Jnterruptions)... | want the House to consider that because
as the Chairperson, I am to protect the interest of every Member from both the sides.
See, [ told you, on technicality, the motion can be put to vote and it may be passed or

not. ...(Interruptions). .
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SHRI VP. SINGH BADNORE: How can you do it? .. (Interruptions)...

MRE. DEPUTY CHAIRMAN: Please. Why are you interrupting? [ am to decide.
You come here, sit and do it. ...({nterruptions)... No, no. Please. (Interruptions)... Let
me complete. See, I am not so well versed and learned like Mr. Rajeeve in these
matters. So, give me some time. See, | have already ruled the first point that the
motion can be withdrawn or rejected by the House only. T cannot take a decision on
that. Therefore, if Mr. Rajeeve moves the motion for withdrawal, I will leave it to the
House for its consent. Otherwise, 1 will have to put it to vote. The second is — my real

concern — that if this is passed like this, like this ... ... (Interruptions)...
SHRI P. RAJEEVE: Sir, there is a way out. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what [ am saying. ... (Interruptions)... That
1s what [ am saying. Let me say that. .. (Inferruptions)... He has already said that. 1
know that. He has already said that. Let me say. ...(Intervuptions)...

SHRI ANAND SHARMA: Sir, there is a rule. I will tell you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: After I finish, you can speak. I will allow you to
speak. 1 am not giving a ruling on that. T am only making some observations. You
listen to me. The second point 1s — my concern — that if 1t 1s passed, if 1t 1s accepted,
that doesn’t represent this House. It only represents one section of the House. For that,
there should be a way out. One suggestion was made by Sharadji, one suggestion was
made by Venkaiahji and you have also suggested that this House should find a way out.
This House should find a way out. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the way out is here. This is “Rajya Sabha at
Work’, page 544. 1 am referning to para no. 4. Para 3 and 4 should be read together.
“But if the amendments of Members are different in content they have been treated
separately ...” But what it says, “To the motion {or consideration of the Press Council
Bill, 1956, three amendments for reference of the Bill to a Select Committee were
received, namely, (i) of fifteen members to report within eight days; (ii) of twenty
members to report by the first day of the next session; and (iii) of twenty-one members
to report by the last day of the first week of the next session. They were moved and put
separately as each amendment was considered different ...” Now this can be amended

here. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, there 1s only one motion here. There are no

two motions. ...(Interruptions)... Give a new motion. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the second last paragraph says, “If the names
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given in the original motion for reference of the Bill to a Select or Joint Committee
require any change, an amendment is moved for the purpose unless the House agrees
to such a change ...”

MR. DEPUTY CHAIRMAN: Yes, that is only by amendment.

SHRI ANAND SHARMA: So, the amendment can be moved here and now.
...(Interruptions)...

MRE. DEPUTY CHAIRMAN: There is no amendment here. .. (Inferruptions)...
SHRI ANAND SHARMA: That is what the rule says. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: That 1s what [ am saying. ... (Inferruptions)... That
1s what 1 am saying. ...(Inferruptions)... See, there 1s only one motion. There is no
amendment here already. So, there is no amendment. ... (Interruptions)... No, let me
speak. Therefore, if the House agrees, | would suggest, we can decide to send it to a
Select Committee, if you want. Then, the Treasury Benches and you sit together and
decide the names and decide it. That is the only way.

SHRI M. VENKAIAH NAIDU: Sir, I agree with what the hon. Member, Shri
Anand Sharma, has said. My point 1s that there 1s only one Motion before the House,
that 1s, to refer it to the Select Commuttee, in a particular manner, whether we should
vote in favour of it or against it. That will create a very bad precedent and an awkward
situation. ...(Interruptions)... If they want, Sir, now that you have said, put that to vote
...(Interruptions)...

SHRI ARUN JAITLEY: Put the motion to vote that only Members of the
Opposition will be Members of the Select Committee.

MR. DEPUTY CHAIRMAN: That is not correct. ...(Interruptions). .

SHRI ARUN JAITLEY: If vou want such an absurdity, please go ahead.
...(Interruptions)...

MR DEPUTY CHAIRMAN: That is not fair. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Letthe country see that the Opposition wants

to have a Select Committee with just Members {rom the Opposition. ... (Interruptions). .

SHRI ANAND SHARMA: Sir, [ have quoted the past rulings. Why are you
getting defensive? ... (Inferruptions)... It is an after-thought. .. (Inferruptions)... Thatis
how the amendments have been moved in this House and accepted. ... (Interruptions). .
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MR. DEPUTY CHAIRMAN: There 1s no amendment here now. What do 1 do?
...(Interruptions)...

SHRIANAND SHARMA: Sir, amendment can be moved now. ... (Interruptions). .
Amendment can bemoved now. ... (Inferruptions)... Sir, youmay move the amendment.
...(Interruptions)...

SHRI M. VENKATAH NAIDU: Sir, I have given an honourable and a practical
solution. ...(Interrupfions)... Please, please. ..(Interruptions)... Nothing is going to
happen between now and tomorrow morning. Let Leaders meet. Let us discuss among
ourselves about ways and means of referring it to the Select Committee, as said by
Sharad Yadavji, about the composition and about the time also. ...(Interruptions). ..
Or, otherwise, put the motion to vote. ...(Interruptions)... Put the motion to vote.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Venkaiah)i’s suggestion is ...(Interruptions)...
Venkaiahji’s suggestion is, tomorrow morning, Leaders would sit and decide the names
tor the Select Committee. Why don’t you agree for that?

SHRI P. RAJEEVE: No, Sir....(Interruptions)...

SHRI GHULAM NABIAZAD: Sir, [ propose that amendments should be brought
right now and, in consultation with the Leader of the House and Parliamentary Affairs

Minister, the names can be drawn from that side and this side also. ...(Interruptions). .

SHRIM. VENKATAHNAIDU: Sir, here the Rule says, you cannot take anybody’s
name without his consent. Consent cannot be obtained like this. ... (Inferruptions)... If
you want to be there ...(Interruptions)...

SHRI GHULAM NABI AZAD: Evervbody is here. ... (Interruptions)...
sfiom, aﬁﬂn:nag TeATH St 2T i, 2 S_clef?ﬂjﬂﬁﬁ%\'l ..(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, we can adjourn for ten minutes and we can
do this. ...(Interruptions). ..

SHRI M. VENKAIAH NAIDU: Sir, as Parliamentary Affairs Minister, I have
given a practical suggestion, that is, let us have some time, discuss among ourselves.
And the manner and the time ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, we need to take the consent. What 1s the
problem? .. (Interruptions)...

SHRI SATTSH CHANDRA MISRA (Uttar Pradesh): Sir, what Mr. Venkaiahji has
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suggested is right. Let us sit in the morning and deliberate on the names for the Select

Committee. That is okay. ...(Interruptions)...
SHRI P. RAJEEVE: Sir, that is okay. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, let the names be decided in the morning,
He is right. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Letme ask you one thing. ... (Inferruptions)... Now,
what I am saying is, Venkaiahji’s suggestion is that Leaders can sit and finalize the
names for the Select Committee and also the time frame. ...(Interruptions)... Why don’t
you accept that? .. (Interruptions)... Because, for me .. .(Interruptions)... 1 feel guilty
to sit in the Chair and pass a one-sided resolution like this. That is what I am saying.

...(Interruptions)... Therefore, I am making the announcement. ...(Interruptions)...

SHRI P RAJEEVE: That is what we had been saying since the beginning,
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yeah, yeah. That is okay. ...(Interruptions)... It
1s after discussion. Therefore, on the basis of the consensus in the House, I am not
putting the motion now to vote. The consensus 1s that tomorrow morning, Leaders
will sit ... (Interruptions). .

SOME HON. MEMBERS: No, Sir. ...(Intervuptions)...

MR DEPUTY CHAIRMAN: Why? . (Interruptions).. Now, please.
...(Interruptions)... Are you not agreeing? ... (Interruptions)... Let me complete. In
the morning, the Leaders, the L.oP, the Leader of the House, the Parliamentary Affairs
Minister and Leaders of Parties would sit together and prepare the names for the Select
Committee, and that will be put here and unanimously passed. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, we have no problem with that. .. (Inferruptions)...

MR. DEFUTY CHAIRMAN: And tomorrow, the time also will be decided,
within how many days it will be done. ...(Inferruptions)...

SOME HON. MEMBERS: Right, Sir. We agree. ...(Inferruptions)...
MR. DEPUTY CHAIRMAN: Why do you oppose it? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, this means the House decides that this Bill will
be referred to a Select Committee. The Leaders will sit together tomorrow and the
composition and time will be decided. ...(Inferruptions)...
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MR. DEPUTY CHAIRMAN: I have announced. (/mnterruptions).. 1 am
announcing it as a consensus decision of the House. ... (Inferruptions)...
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MR. DEPUTY CHAIRMAN: So, I have announced the decision. Tomorrow
morning, the LoP, the Leader of the House, the Parliamentary Affairs Minister, party
leaders and I will also sit, along with hon. Chairman, to decide the names and the time
frame by which it has to complete it.

Now, the House stands adjourned till 11.00 a.m. on Wednesday, the 11th March,
2015.

The House then adjourned at sixteen minites past
eight of the clock till eleven of the clock on

Wednesday, the 11th March, 20135.



